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 लोग  विट  रहे हैं और  हम  देख रहे  हैं।  क्य
 नहीं  निकालते उन  को?

 Mr.  Deputy-Speaker:  The  Govern-
 ment  will  take  appropriate  steps  keep-
 ing  in  view  our  civilised  conduct.

 14.08  hrs,

 ANTI-CORRUPTION  LAWS
 (AMENDMENT)  BILL—contd.

 Mr.  Deputy-Speaker:  Three  hours
 have  heen  allotted  for  this  Bill.  Wil
 It  be  all  right  if  we  have  two  hours
 for  general  discussion  and  one  hour
 for  the  clause  by  clause  considera-
 tion?  I  think  there  13  only  one  amend-
 ment.  I  want  110  be  finished  by
 5.00  today.

 An  hon,  Member:  Let  it  be  24  hours
 and  4  hour,

 Mr.  Deputy-Speaker:
 objection.

 I  have  no

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  Sir,  yesterday  I
 moved  the  motion  for  considera  ion
 of  this  rather  non-controversial  Bill
 further  to  amend  the  Anti-corruption
 laws.  On  the  recommendations  of  the
 Santhanam  Committee,  a  legislation
 was  sponsored  to  amend  various  anti-
 corruption  laws.  Among  others,  the
 Prevention  of  Corruption  Act,  1967
 was  also  amended  in  1964,  Section
 5(3)  of  the  Prevention  of  Corruption
 Act,  1947  before  amendment  reads  as
 follows:

 “5(9)—In  any  (trial  of  an
 offence  punishable  under  sub-
 section  (2),  the  fact  that  the  accus-
 ed  person  or  any  other  person  on
 his  behalf  is  in  possession,  for
 which  the  accused  person  cannot
 satisfactorily  account,  of  pecu-
 niary  resources  or  property  dis-
 proportionate  to  his  known  re-
 sources  of  income  may  be  proved,
 and  on  such  proof  the  court  shall

 presume,  unless  the  contrary  is
 proved,  that  the  accused  person  is
 guilty  of  criminal  misconduct  in
 the  discharge  of  his  official  duty
 and  his  conviction  therefore  shall
 not  be  invalid  by  reason  only  that
 it  is  based  solely  on  such  pre-
 sumption.”

 This  was  a  rule  of  evidence,  the  effect
 of  which  was  that  in  a  trial  for  the
 offence  of  criminal  misconduct  in  the
 discharge  of  official  duty,  as  scon  as
 1t  was  proved  that  the  accrued  wag  in
 possession  of  pecuniary  resources  or
 property  disproportionate  to  known
 sources  of  income,  a  presumption  that
 the  accused  was  guilty  of  the  offence,
 would  arise  and  unless  the  accused
 succeeded  m  rebutting  this  presump-
 tion,  the  court  coulg  convict  him  on
 the  strength  of  this  presumption.

 This  evidentiary  burden  of  proof
 proved  useful  to  the  prosecution  when
 the  accused  person  had  amassed
 wealth  during  a  period  extending  to  a
 number  of  years  covering  multiple
 transactions  and  when  it  was  physi-
 cally  impossible  for  the  prosecution
 to  prove  corruption  in  each  and  every
 one  of  such  nume“ous  transactions.

 By  this  amending  Act  of  1964,  sub-
 section  (3)  of  section  5  of  the  Act
 was  inter  aha  omitted  and  in  its
 stead  a  new  category  was  added  to
 the  four  already  existing  categories
 of  criminal  misconduct  by  adding
 Clause  (ey  to  sub-section  (1)  of  sete
 uon  5  as  under:

 “If  he  or  any  person  on  his  फिक
 half  is  in  possession  or  has,  at  any
 time  during  the  period  of  his
 office,  been  in  possession,  for
 which  the  public  servant  cannot
 satisfactorily  account,  of  pecu-
 niary  resources  or  property  dis-
 proportionate  to  his  known
 sources  of  income.”

 Thig  clause  provides  that  if  a  public
 servant  or  some  person  on  his  behalf
 is  or  has  been  at  any  time  during  the
 period  when  the  public  servant  was
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 in  office,  in  poasession  of  assets  dis-
 proportionate  to  his  known  source  of
 income  for  whjch  the  public  servant
 cannot  satisfactorily  account,  he  is
 guilty  of  criminal  misconduct.  Be-
 fore  clause  {e)  was  introduced  in
 1964,  if  the  prosecution  was  able  to
 prove  that  a  public  servant  or  any
 other  person  on  his  behalf  was  in
 potseasion  of  pecuniary  resources  or
 property  disproportionate  to  08
 #mown  sources  of  income  for  which
 the  accused  person  could  not  satisfac-
 torily  account,  the  Court  was  to  pre-
 sume  that  the  public  servant  was
 guilty  of  criminal  misconduct  The
 new  clause  makes  possession  of  such
 assets  itself  a  substantive  offence  of
 crimina]  misconduct.  It  is  not  neces-
 gary  to  draw  any  presumption  after
 such  proof.

 Thus,  the  effect  of  the  Amendment
 Act  of  1964  was  that  the  rule  of  evi-
 dence  contained  in  section  5(3)  of
 the  Prevention  of  Corruption  Act,
 1947  was  converted  into  a  substan-

 tive  offence  of  criminal  misconduct.
 That  is  to  say,  what  was  once  a  statu-
 tory  reversal  of  burden  of  proof
 became  a  substantive  offence  in  jtself.
 But,  while  deleting  section  5  (3),
 since  a  saving  clause  was  not  inserted
 in  the  Amending  Act,  an  anomalous
 situation  arose.  An  accused  person
 who  had  been  charge-sheeted  in  a
 criminal  court  after  the  passing  of
 the  Prevention  of  Corruption  Act,
 1947,  but  before  18-12-64  ie.  the  date
 on  which  the  old  section  5  (3)  was
 omitted,  gained  an  advantage  which
 was  never  intended,  As  the  acquisition
 of  disproportionate  assets  has  been
 prior  to  18-12-64,  he  committed  no
 cffence  under  new  section  है  (1)  (४)
 forthe  simple  reason  that  new  section
 5  a)  (४)  was  not  on  the  statute  book
 then.  The  statutory  reversal  of  bur-
 den  of  proof  which  could  be  relied
 upon  by  the  prosecution  ‘before  the
 tmendment  cannot  now  be  canvassed
 at  the  ber  for  the-obvious  reason  that
 the  of  section  हैं  (डी,  which  was  on
 the  ttatute  heok  at  the  time  of  commi-
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 ssion  of  the  offence,  is  not  there  when
 the  prosecutor  addresses  the  court.

 The  Anti-Corruption  Laws  (Amend-
 ment)  Act,  1964  did  not  contain  a
 saving  clause  in  regard  to  pending
 Proceedings  as  1  Was  assumed  that
 the  provisions  of  section  6  of  the
 General  Clauses  Act,  1897  would  be
 applicable.  But  the  Cirewt  Bench  of
 the  Punjab  High  Court  in  their  judg-
 ment  dated  14-9-68,  however,  held
 that  the  provisions  of  section  6  of  the
 General  Clauses  Act,  1897  were  not
 applicable  to  the  case

 As  a  result  of  the  High  court  judg-
 ment,  cases  which  were  pendmg  tral
 m  various  courts  on  18-12-64  and  in
 which  the  prosecution  was  mainly
 relying  on  the  rule  of  evidence  con-
 tained  in  section  5(3)  of  the  Preven-
 tion  of  Corruption  Act,  1947  were
 seriously  affected

 With  a  view  to  safeguard  these
 cases,  the  presumption  obtaining
 unde;  old  section  5(3)  of  the  Preven-
 taon  of  Corruption  Act,  1947  was  re-
 vived  with  retrosp:ctive  effect  from
 ‘18-13-64  in  respect  of  cascs  pending
 before  courts  immediately  before  that
 date  by  the  Anti-Corruption  Laws
 (Amendment)  Ordinance,  1967  pro-
 mulgated  on  6-5-87,

 As  th.  presumtion  has  been  revived
 with  retrospective  effect,  the  accused
 ed  persons  involved  in  these  cases
 would  have  been  prejudiced  in  their
 defence,  as  in  the  absence  of  presump-
 tion,  they  would  not  have  attempted
 to  explain  possession  of  djsproportio-
 nate  property  either  by  cross-examin-
 ing  the  Prosecution  witnesses  or  by
 leading  evidence  in  defence.  In  order
 to  secure  fair  trial,  right  of  demanding
 de  mowo  trial  from  the  atage  the  evi-
 dence  was  recorded  after  18-12-1064
 hag  been  conferred  on  the  mecused.
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 and  by  this  Bill  it  is  proposed  to
 replace  the  Ordinance  without  any
 modification.

 Mr.  Deputy-Speaker:
 moved  ;

 Motion

 “That  the  Bil:  further  to
 amend  the  anti-corruption  laws,
 be  taken  into  consideration.”

 Shri  Kanwar  Lai  Gupta:  (Delhi
 Sadar)  The  Minister  has  not  given
 the  numbe:  of  such  cases.  I  think  it
 is  better  if  he  mentions  the  number.

 Shri  Vidya  Charan  Shukla;  lf  you
 want,  I  will  mention  that  in  my  reply.

 Shri  Randhir  Singh  (Rohtak)  :  Sir
 we  have  sent  chits  to  you.  Is  my  name
 here  with  you?

 Mr.  Deputy-Speaker:  Yes.  You  will
 t  an  opportunity.
 अकल  Lobo  Prabhu  (Udipi):  Sir,

 although  the  hon.  Minister  has  been
 careful  enough  to  designate  the  Bill
 as  non-controversial,  I  feel  disposed
 to  object  to  it  generally.  The  speci-
 fic  provisions  proposed  are  unavoida-
 ble;  they  are  inevitable,  but  I  have
 four  grounds  on  which  this  Bill  and
 the  general  policy  of  Government  in
 respect  of  orruption  deserves  to  be
 oondemned.

 My  first  ground  is  that  this  Bill  is
 not  comprehensive.  If  it  is  an  offence
 for  a  public  servant  to  be  in  possession
 of  assets  more  than  can  be  justified  by
 his  emoluments,  is  it  not  an  offence
 for  ४  minister  to  be  in  possession  of
 those  same  assets?

 Shri  Inderjit  Malhotra  (Jammu):
 Sure;  they  should  be.

 Shri  Lobo  Prabbu:  Why  should
 not  a  minister  be  comprehended  in
 this  Bill?  If  it  is  necessary  that  he
 should  be  declared  a  public  servant,
 there  are,  I  think,  certain  judgements
 of  the  High  Courts  that  a  minister  is
 also,  4

 as  long  af  it  does  not.  inculde  minis-
 ters.  I  say,  ministers  are  more  cor-
 rupt,  or  at  least  have  more  apportu-
 nities,  for  corruption  because  they  are
 at  the  head  of  the  administration.
 After  all,  an  official  deals  in  tens  or
 hundreds  of  rupces;  for  a  minister  it
 is  lakhs  and  crores  of  rupees.  But
 there  is  no  law  for  the  ministers.

 The  Miniter  of  Parliamentary
 Affairs  and  Communications  (Dr,  Ram
 Subhag  Singh):  Sir,  irrelevant  state-
 ments  are  being  made.  Can  he  prove
 it?  What  is  the  good  of  making  such
 drastic  remarks?  What  about  himself?

 Shri  Lobo  Prabhu:
 willing  to  be  investigated.  Let  us
 begin  the  investigation.  He  wants
 me  to  give  him  a  proof.

 I  am  quite

 Shri  Kanwar  Lal  Gupta:  What  the
 hon,  Member  has  said  is  cent  per  cent
 correct,

 Dr.  Ram  Subhag  Singh:  It  might  be
 true  of  your  ministers  at  Unter-
 ruptions).

 Mr,  Deputy-Speaker;  Order,  order.
 Let  us  have  a  quite  debate.  When
 you  make  a  general  statement  of  this
 nature,  you  should  try  to  substantiate
 it.

 Shri  Lobo  Prabha:  I  am  willing  to
 substantiate  this  statement  by  asking
 a  simple  question.  Is  there  any  in-
 quiry  pending  against  Shri  K.  D.
 Malaviya,  which  hag  been  kept  pen-
 ding  till  the  Serajuddin  affairs  were
 investigated?  Is  there  any  investiga-
 tion  now  in  Orissa  against  Shri  Pat-
 naik?  Shall  [  refer  you  to  Shri  San-
 jivayya’s  statement  that  Congrcaamen
 who  were  paupers  yesterday  have
 become  millionaires  today?  Do  you
 want  more  proof?  What  has  Shri
 Nanda  done?  He  dedicated  himaelt
 to  eradicate  corruption  in  two  yaars.

 Shri  Randhir  Singh:  What  about
 you  and  your  brother  officers?

 Shri  Lobo  Prabha:  Certainly  inylude
 them.  They  ate  Included.  Iricitite
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 also  the  ministers.  Do  not  baulk  an
 inquiry.  Do  you  want  more  substan-
 tiation?

 Dr.  Ram  Subhag  Singh:  You  can  go
 on  substantiating.

 Shri  Randhir  Singh:  Your  ICS  bro-
 thers  are  maharajas  and  emperors.

 Shri  Lobo  Prabhu:  My  ICS  friends
 are  not  being  protected  by  me.  They
 are  serving  you.  They  are  all  lackeys
 of  these  ministers,

 Shrj  Inderjit  Malhotra:  They  are
 not  serving;  the;)  are  ruling.

 Shri  Sheo  Narain  (Basti):  We  know
 how  the  ICS  are  serving  this  country.

 Shri  Lobo  Prabhu:  ]  am  completely
 at  one  with  you  that  the  ICS  officers
 should  be  investigated  as  also  the
 ministers  whom  they  serve.

 आीरभणओर  सिह :  आई०  सी०  एप०

 वालों  से  ज्यादा  प्रापर्टी  डन्दुस्तान में  किसी

 के  पास  नही  है।

 आस लोबो प्रभु  मान  लिया  |
 Shri  N.  Sreekantan  Nair  (Quilon):

 His  name  is  in  the  list.  Why  should
 he  intervene?

 Shri  Lobo  Prabhu:  I  am  sorry  that
 there  is  such  a  guilty  complex  on  the
 other  side  that  they  want  to  protect
 themselves  even  from  the  suggestion
 of  investigation.

 Shri  Randhir  Singh:  We  are  not
 protecting  any  one.

 Dr.  Ram  Subhag  Singh:  Name  all
 the  Ministers.

 Shri  Lobo  Prabha:  I  am  not  nam-
 ing  any  particular  Minister  or  Party.
 I  am  including  the  Ministers  of  non-
 Congress  Ministries  also,  I  am  includ-
 ing  all  the  officials;  I  am  only  taking
 a  strong  exception  to  those  who  say
 that  they  should  not  be’  investigated.
 That  is  the  point.  This  Act  should
 include  Ministers  because  they  are
 public  servanta  with  greater  responsi-
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 bility,  with  greater  opportunities  for
 corruption  than  any  single  official,

 My  second  point  is  this.

 Shri  Kanwar  Lal  Gupte:
 डक्टर  साहिब  बाहर  चले  जायें  ।

 You  feel  it  too  much.

 Shri  Lobo  Prabhu:  1  am  sorry  if  I
 am  hurting  the  susceptibilities  of  the
 Doctor.  J]  am  not  meaning  any  one
 in  particular,  although  I  cannot  avoid
 seeing  him  in  front  of  me.

 Mr.  Deputy-Speaker:  This  is  a  social
 evil  to  which  the  hon.  Member  is
 referring  and  it  must  be  discussed  in
 a  very  dispassionate  and  non-partisan
 manner,

 Shri  Lobo  Prabhu:  If  you  think  that
 it  1s  a  social  evil,  it  is  a  social  evil
 which  deserves  to  be  condemned  in
 the  most  passionate  terms.  It  is
 because  You  people  allow  it  to  remain
 as  8  social  evil  and  say  that  it  should
 not  be  condemned,  we  are  having  it.
 Iam  sorry  I  beg  to  differ  from  you...

 Mr.  Deputy-Speaker:  I  have  served
 on  the  Santhanam  Committee  and  I
 know  what  evil  there  is.

 Shri  Lobo  Prabhu:  I  am  not  naming
 any  Party  or  Minister;  I  have  only
 raised  a  general  point.

 Shri  Vidya  Charan  Shukla;  May  I
 clarify  that  the  provisions  of  this  Bill
 do  include  the  Ministers  also.  It  is
 not  a  question  of  only  civil  servants
 coming  under  the  purview  of  this  Bill,
 put  the  Ministers  also  come  under  its
 purview.

 Shri  Lobo  Prabhu:  Will  he  kindly
 include  the  word  ‘Ministers’  also  in
 this,  if  he  concedes  that?

 Shri  N.  Sreekantan  Nair:  The  Minis-
 ter  is  misleading  the  House.  A  Minis-
 ter  is  not  a  public  servant.  Accord-
 ing  to  the  provisions  of  the  Constitu-
 tion,  a  Minister  does  not  hold  an  office
 of  profit  and,  therefore, he  Js  not  .
 public  servant.
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 Mr,  Deputy-Speaker:  Let  the  Minis-
 ter  clarify  the  position.

 Shri  Vidya  Charan  Shukla:  May  1
 submit  that  the  hon,  Members  must
 not  jump  to  conclusions.  When  I
 authori‘atively  say  that  the  Ministers
 are  also  included  in  the  definition  of
 public  servants,  then  I  mean  to  say
 that  they  also  come  under  the  pur-
 view  of  the  provisions  of  this  Bill.
 We  are  not  trying  to  shield  the  Minis-
 ters  from  this  Bill.

 Shri  Lobo  Prabhu:  May  1  take  it
 that  the  Minister  concedes  that  Minis-
 ters  are  public  servants  and  are  com-
 prehended  in  this  Bill?  I  want  a
 firm  reply  to  that.

 Shri  Vidya  Charan  Shnkla:  Yes

 Shri  Lobo  Prabhu:  Then,  would  it
 be  possible  for  him  to  clarify  this  in
 the  Bill?

 Shri  Vidya  Charan  Shukla:  Already
 there  is  8  jaw  that  they  are  included
 in  public  servants.

 Shri  Sheo  Narain:  Read  the  Bill
 and  try  to  understand  the  Bill.

 Mr.  Deputy-Speaker:  I  am  clear
 that  it  covers  Ministers  also.

 Shri  Lobo  Prabhu:  I  regard  this  as
 the  most  notable  gain  that  it  is  admit-
 ted  that  Ministers  are  public  servants
 and  are  subject  to  the  laws  of  corrup-
 tion.  I  feel  very  happy  that  this
 innocuous  Bill,  this  non-controversial
 Bill,  has  led  to  this  one  result  at  least
 that  the  Ministers  will  stand  in  the
 same  array  as  any  official  and  take
 his  defence  for  a  corruption  charge.

 Shri  ह.  आ,  Bhandare  (Bombay  Cen-
 tral):  I  rise  on  a  point  of  order.  A
 qtatement  was  made  that  a  Minister
 is  a  public  servant  and,  therefore,  he
 is  amenable  to  this  Act.  It  is  a  wrong
 statement  and  out  of  order.  He
 should  not  therefore  dwell  on  that
 topic  at  all.  No  Minister  is  a  public
 servant  and  is  chargeable  under  this
 Act.  A  Minister  is  not  a  public  ser-
 vant.  The  honourable  Member,  there-
 fore,  should  not  refer  to  that  point  at
 all.

 Shri  V.  Krishnamoorthi  (Cudda-
 lore):  There  is  a  lot  of  confusion.
 Is  the  hon.  Minister’s  statement
 correct  or  is  the  hon.  Member's  state-
 ment  correct?

 Mr.  Depuly-Speaker:  The  hon.
 Minister  has  given  a  categorical
 assurance  tha.  Ministers  also  would
 be  covered  by  the  Bill.  The  hon.
 Member  has  raised  a  point  that  in  the
 existing  situation,  Ministers  are  not
 Public  servants  as  defined  jn  the  law
 at  the  present  juncture.  It  is  for  the
 hon.  Minister  now  to  clarify  the  posi-
 tion

 Shri  K.  Narayana  Rao  (Bobbili):  It
 1  for  the  courts  to  say  that.

 Shri  #,  m  Bhandare:  Irrespective
 of  the  person,  whether  he  be  a  Minis-
 ter  or  an  ordinary  hon.  Member  of
 this  House,  nobody  is  above  the  law.
 I  am  stating  as  to  what  15  the  position
 under  the  law.  Because  a  statement
 1s  made  by  a  Minister  it  does  not
 follow  that  it  becomes  the  law,
 I  am  talking  of  the  law,  the
 law  which  is  before  the  House,  and
 which  ig  sought  to  be  amended  or
 abrogated  or  changed  or  modified.
 That  is  the  position  that  1  am  talking
 of.  IJ  am  not  dealing  with  the  ques-
 tion  as  to  what  the  Minister  is  saying
 and  what  the  other  Members  are  say-
 ing.  I  am  confining  my  remarks
 purely  to  the  law  as  it  was  and  it  as
 it  is  sought  to  be  amended.

 Shri  Ganesh  Ghosh  (Calcutta
 South):  On  a  point  of  order.  How-
 ever  much  assurance  the  hon.  Minis-
 ter  may  give,  it  can  never  have  the
 effect  of  law.  The  courts  can  never
 take  cognizance  of  anything  unti]  and
 unless  it  is  put  down  in  the  law  itself.
 The  hon.  Minister  might  give  any
 number  of  assurances  but  they  can
 never  have  any  effect  in  law,  In  case
 the  hon.  Minister  is  very  serious  about
 it,  he  should  bring  forward  an  amend-
 ment  and  put  in  writing  what  he  hag
 said,

 Shri  द  Krishnamocrthi:  On  ४  point
 of  order,  Shri  Vidya  Charan  Shukla
 has  made  a  statement  on  the  Soor  of
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 (Shn  V.  Krishnamoorth:)}
 this  House  that  this  Bill  clearly  covers
 Ministers  also  So,  there  must  be  a
 description  of  the  term  ‘public  ser-
 vanl’  as  including  Mansters  Either
 the  hon  Minister  must  show  to  the
 House  that  the  term  ‘public  servant’
 -ncludes  Ministers,  or  he  must  admit
 that  he  has  mislead  the  House  You
 should  not  allow  a  wrong  statement
 to  be  made  by  a  Minister  that  Minis-
 ters  are  also  covered,  when  actually
 they  are  not  covereq  by  that  term

 Shri  Sheo  Narain,  We  are  not  going
 to  be  disturbed  hke  this  If  he  wants
 let  him  move  an  amendment  to  that
 effect  He  should  not  disturb  us  in
 ‘hu  manner  by  raising  points  or
 order

 Mr.  ODeputy-Speaker:  The  hon
 Member  may  resume  his  seat

 Shri  Sheo  Narain:  If  he  wants,  he
 can  move  an  amendment  to  the  Bill

 Mr,  Deputy-Speaker:  Order,  corde
 अ  the  hon  Member  resume  his
 seat?

 Suri  Inderjzit  Malhotra:  Shri  Sheo
 Narain  takes  a  good  deal  of  interest
 in  the  proceedings  of  the  House  Sv,
 he  should  be  treated  in  very  dignifieJ
 manner

 Shri  V.  Krishnameorthi  1  want
 your  ruling  on  my  point  of  order

 Shri  Dattatraya  Kunte  (Kolaba)
 Do  1  take  1  as  an  assurance  from
 Government  that  in  case  the  term
 ‘Minister’  15  not  included  within  the
 four  corners  of  this  Bill,  Government
 will  bring  forward  an  amendment  to
 the  Act  whenever  it  becomes  neces-
 sary?  For,  the  statement  which  has
 been  made  is  a  sort  of  assurance,  and,
 therefore,  I  would  hke  it  to  go  to  the
 Assurances  Committee  now.  It  should
 be  treated  as  an  gasurance  and  as
 such  it  ghould  go  to  the  Assurances
 Commiuttee
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 The  assurance  which  has  come  from
 the  mouth  of  a  Member  who  repre-
 sents  Government  Whether  he  छ  a
 Minister  of  State  or  a  Deputy  Minister
 or  the  Prime  Minister  is  not  material
 at  all  He  represents  Government  and
 as  such  he  1s  piloting  the  Bill,  and,
 therefore,  this  1s  an  assurance  given
 by  Government  In  case  the  term
 ‘Minister’  15  not  covered  by  the  statute, I  take  it  that  this  is  an  assurance  that
 an  amendment  will  be  moved  by  Gov-
 ernment  to  that  effect,  and  on  that
 basis  the  House  should  proceed

 Shri  Vidya  Charan  Shukla:  I  will
 clarity  the  whole  position  आ  my
 reply  rather  ‘han  indulge  आ  argu-
 ment  now

 Shri  Dattatraya  Kunte:  I  am  afraid
 he  has  not  that  authority  now

 Shri  vo  Krishnamoorthi-  I  have
 taised  3  point  of  order  The  Mbnuistei
 has  made  a  categorical  statement  that
 this  Bill  covers  Ministers  also  But
 in  the  expla  ator  ta  the  word  ‘pubic
 servant’  there  1s  no  inclusion  of  2
 word  ‘Ministers’  So  this  15  really
 a  misleading  statement  by  the  Minister

 Shri  Randhir  Singh:  He  1s  going  tv
 reply

 Shri  Yv.  Krishnamoorthi:  Either  the
 Minister  must  show  to  the  House  that
 the  word  ‘public  servan*’’  includes
 Minister  or  he  must  come  forward  with
 an  amendment  in  implementation  of
 the  assurance  he  has  given,  as  Shri
 Kunte  has  pointed  out,  that  Minister's
 aie  included  within  the  meaning  of
 ‘public  servant’  He  must  explain
 this  position.  Then  only  we  can  pro-
 ceed  with  the  discussion  and  pass  it.

 Mr,  Deputy-Speaker:  He  has  ale
 ready  said  that  in  hig  reply  to  the
 debate,  he  will  make  the  position
 quite  clear.  Let  us  now  proceed  with
 the  debate
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 भ  कंवर  लाल  गुप्ता :  अध्यक्ष  महोदय,
 मैं  एक  बात  कहना  चाहता  हूं,  सुप्रीम  कोर्ट
 का  एक  जजमेंट  हुआ  है  वह  है  राव  श्री  बहादर
 सिह  1953  सुप्रीम  कोर्ट  रिपोर्टर  नम्बर
 1188,  उस  के  अन्दर  यह  होल्ड  किया  है

 कि  मिनिस्टर  भी  पब्लिक  स्वेट  को  केटेगरी
 मे  आता  है।

 अध्यक्ष  महोदय,  इसी  प्रयास  का  स्टेटमेंट
 जो  अभी  शुक्ला  जी  ने  दिया  मिस्टर  हाथी  ने
 जब  यह  दिल  पायलट  किया  था  195;
 में उस  समय  भी  यह  सवाल  उठाया  गया
 था  और  यह  पीछा  गया  था  कि  पब्लिक  सर्वे
 की  कैटिगरी  में  मिनिस्टर  आन ेहै  तो  इस  जिल
 मे  क्यों  नही  इस्नूड  किया  तो  उसका  जवाब
 श्न्यक्ष  महोदय,  हयी  साहब  ने  दिया  था:

 “T  shall  read  the  relevant  portion
 of  the  advice,  It  reads  thus-

 ‘Sec,  2  of  the  Prevention  of  Cor-
 ruption  Act  provides  that  for  the
 purposes  of  this  Act,  public  servant
 means  a  public  servant  as  defined  in
 sec  21  of  the  Indian  Penal  Code.
 The  Prevention  of  Corruption  Act
 is,  ‘herefore,  applicable  to  the
 Ministers  who  are  public  serve  tts
 as  defined  in  sec.  21  and  can  be
 prosecuted  for  criminal  misconduc*
 as  defined  in  sec.  BCL))  of  the  Pre-
 vention  of  Corruption  Act”.

 तो  वह  मिस्टर  हाथी  का  स्टेटमेंट  है  इस  से

 यह  स्पष्ट  है  कि  मिनिस्टर  पब्लिक  स्वेट

 में  आते  है  और  यह  गवर्नमेंट  की  कमिटमेंट
 है,  सुप्रीम  कोर्ट  की  रूलिंग  है  नो मै  समझता

 हैं  कि  इस  के  अन्दर  कोई  दिक्कत  वाली

 बात  नहीं :  कि  पब्लिक  स्वेट के  अन्दर

 मिनिस्टर आते  हैं  या  नहीं।  पहने भी  कहा
 गया,  सुप्रीम  कोटे  का  जजमेंट  भी  है  और
 अभी  भी  मिनिस्टर  ने  कहा  है  तो  इस  में
 कोई  दिक्कत नहीं  है।

 Shri  Randhir  Singh:
 there  to  interpret  the  law.

 Courts  are
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 Shri  K.  Narayang  Rao:  When  courts
 are  there  to  decide,  no  assurance  is
 necessary  on  the  point.

 Shri  Sheo  Narain:  On  a  point  of
 order.  When  the  Minister  hag  given
 an  assurance  to  the  House  that  the
 Bill  includes  Ministers  also  within  its
 scope,  what  is  the  difficulty?  Hon.
 Members  opposite  may  move  an
 amendment  t>  that  effect  and  Govern-
 ment  will  accept  it.

 Mr,  Depuly-Speaker:  Let  us  now
 proceed  with  the  debate.  As  he  has
 said,  he  will  clarify  the  position  in
 his  reply.

 Shri  Lobo  Prabhu:  I  thank  you  for
 this

 Shri  K.  Lakkappa  (Tumkur):  On  a
 point  of  order.  A  Bill  hag  been  movy-
 ed  for  consideration  by  the  Minister
 and  he  has  explained  the  pasition.
 Then  he  made  a  statement.  Should
 we  construe  this  as  a  statement  made
 bv  the  Minister?  If  it  is  a  statement,
 rule  372  will  apply.  He  must  take
 the  permission  of  the  Speaker  to
 make  such  a  statement.  Or  is  it  a
 stutement  of  the  type  which  he  has
 made  to  mislead  the  House,  to  which
 he  ag  not  entitled?  So  first  of  all,
 you  should  decide  whether  the  Minis-
 ter  has  got  any  right  to  make  such
 a  statement  and  mislead  the  House

 Shri  Randhir  Singh:  Hathi
 made  that  statement.

 Shri

 Shri  K.  Lakkappa:  The  statement
 he  haS  made  is  with  respect  to  a
 policy  and  it  will  take  away  the
 characteristics  of  this  Bill.  By  virtue
 of  that,  the  Minister  is  included  in
 the  term  “public  servant’.  But  if  we
 read  this  Bil]  it  does  not  say  that
 “public  servant’  includeg  Minister.
 Therefore:  his  statement  has  to  be
 construed  as  a  policy  statement;  and
 for  that  he  must  take  the  permission

 of  the  Speaker  under  rule  372  of  our
 Rules  of  Procedure.  We  do  not  know
 whether  this  is  a  policy  statement  by
 the  Minister.  He  must  clarify  that  to
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 the  House.  Whether  this  js  allowed
 in  this  House  ig  g  point  for  your  con-
 sideration,  and  I  want  a  ruling  on  this
 point.

 Mr,  Deputy-Speaker  I  have  permit-
 ted  him  to  make  that  statement.
 Further,  he  has  clarified  that  in  his
 reply  he  will  make  it  clear  whether  a
 Minister  is  covered  by  the  definition
 of  public  servant.  Till  that  time,  let
 Us  proceed  with  the  debate.  No  more
 points  of  order.

 Shr;  Lobo  Prabhu:  I  take  it  that
 the  Minister  will  clarify,  not  modify,
 his  statement.  It  is  not  fair  to  the
 House  to  prevent  it  from  discussing
 this  issue  contingent  on  an  explanation
 which  will  follow  after  all  have
 spoken.  So,  may  I  have  an  assurance
 that  it  will  be,  if  at  all,  in  clarifica-
 tion  and  not  in  modification  of  the
 simple  statement  that  a  Minister  is  a
 public  servant  who  is  liable  under  the
 legislation  under  consideration?  Since
 there  is  no  demur  from  him,  I  assume
 that  my  presumption  is  right.

 I  fee]  that  even  if  there  is  a  feeling
 in  this  House  that  a  Minister  is  not
 a  public  servant,  there  should  be
 legislation  to  make  him  a  public  ser-
 vant,  or  at  least  to  bring  him  within
 the  four  corners  of  thig  legislation.
 It  is  most  unfair  that  you  punish
 pooriy  paid  public  servants,  and  you
 let  off  Ministers.  Ministers  have
 greater  responsibility,  they  have
 greater  opportunities  ang  therefore
 they  must  be  subject  to  a  greater  dis-
 cipline  and  a  greater  judgement  of
 the  people.

 Now,  I  pass  on  to  my  second  ob-
 jection  to  this  Bill,  Government
 makes  a  big  play  of  passing  Bil!
 against  corruption,  but  is  it  of  any
 use  when  Government  is  constantly,
 all  the  time,  increasing  the  opportu-
 nities  for  corruption?

 I  refer  now  to  the  resolutions  of
 the  Congress  Working  Committee.
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 They  have  not  been  considered  by
 that  committee,  they  have  not  been
 considered  by  the  public,  they  have
 not  been  considereq  by  this  House  in
 the  broad  context  of  the  fact  that  to
 the  extent  you  enlarge  the  public
 sector,  you  are  increasing  the  oppor-
 tunities  for  corruption.

 Shrj  Vasudevan  Nair  (Peermade):
 There  comes  Swatantra  politics.

 Shri  Lobo  Prabhu:  The  Swatantra
 Party  speaks  for  the  people  as  much
 4s  any  other  party.  Please  remember.
 that.  If  any  party  thinks  that  Gov-
 ernment  servants.  because  they  are
 tn  the  public  sector,  are  impeccable...

 Shri  Vasudevan  Nair:  What  about
 corruption  in  the  private  sector?  They
 are  the  worst  corrupt.

 Shri  Lobo  Prabhu:  There  is  cor-
 Tuption  in  the  private  sector,  Dut  nu
 one  is  creating  opportunities  for  it.
 0  the  other  hand,  when  you  eniarge
 the  public  sector,  you  are  enlarging
 the  opportunities  tor  corruption.  My
 Darty  has  stood  against  the  permit-
 licence  raj,  it  is  proud  to  have  stood
 against  it.  It  is  proud  because  today
 the  Government  themselves  have  re-
 cognised  that  the  permit-licence  raj
 must  be  Jimited.  They  have  decon-
 trolled  certain  items.  The  question  15
 whether  they  will  decontro]  811  items.
 The  more  impartant  question  ig  whe-
 ther  they  will  act  up  to  the  resolu-
 tion  of  this  Congress  Working  Com-
 Mittee  asking  for  extension  of  the
 Public  sector  to  banks,  insurance,  co-
 Operatives,  to  food  supply  and  to  State
 trading.  That  is  the  crux  of  the
 thing.  Can  you  on  the  one  hand  say
 you  want  no  corruption,  and  on  the
 other,  create  these  opportunities  for
 corruption?

 I  refer  you  to  one  simple  fact.
 People  have  not  realised  that  the
 budget,  that  the  demands  for  grants,
 provide  for  Bs,  713  crores  for  purchase
 of  seed  and  purchase  of  grains  and
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 fertilisers,  Just  imagine:  you  are
 giving  the  public  servants  the  chance
 to  operate  Rs,  713  crores  in  one  year
 in  respect  of  one  department  alone.
 Can  you  then  expect  no  corruption?
 Do  you  think  that  the  public  servants
 in  the  public  sector  are  completely
 divested  of  any  ordinary  motives?  If
 you  want  to  reduce  corruption,  reduce
 State  trading.  I  have  the  evidence  of
 No  jess  an  authority  than  the  Chair-
 man  of  the  Administrative  Reforms
 Commission,  Mr.  Hanumanthaiya  that
 because  of  the  food  subsidy,  the  big
 Sap  between  the  subsidised  price  and
 the  private  price,  Government  ser-
 vants  are  tempted  and  they  get  an
 opprtunity  to  be  corrupted.  17  you
 want,  therefore,  to  eng  corruption,
 end  the  permit-licence  raj.

 Shri  Sradhakar  Supakar  (Sambal-
 pur):  If  a  person  hag  a  head-~ache,
 does  the  remedy  like  in  cutting  off
 the  head?

 Shrj  Lobo  Prabhu:  There  gre  cer-
 tain  people  whose  head-aches  can
 only  be  removed  by  cutting  off  their
 heads.  If  that  is  what  you  are  saying
 about  corruption,  cut  that  head  off
 even  if  it  is  the  Congress  head  or
 anybody’s  head.  I  do  not  think  that
 kind  of  similie  gets  you  anywhere.

 Shri  Jyotirmoy  Basu  (Diamond  Har-
 bour):  Two  important  आते  serious
 charges  of  corruption  pending  against
 two  ministers  involve  the  private  sec-
 tor;  it  is  not  the  public  sector  that
 hag  bribed  them  but  the  private
 sector.

 Sbrj  Lobo  Prabhu:  My  hon.  friend
 ig  apparently  referring  to  the  cases
 of  Orissa;  he  is  not  aware  that  the  sup.
 ply  was  made  to  the  public  sector  at
 the  instance  of  the  minister,  Even
 granting  that  the  private  sector  ie  in
 fault,  I  am  not  talking  any  protective
 attitude  for  that  sector,  I  am  talk-
 ing  of  an  entirely  different  point
 that  today  the  Government  should
 not  provide  the  public  servants  with
 opportunities  to  be  corrupted  by  ex-
 panding  a  sector  which  they  could

 not  contro],  by  expanding  a  sector
 till  it  becomes  too  vast.  That  is  my
 point,

 Shri  Jyotirmoy  Basu;  Is  corruption
 offered  by  the  public  sector?

 Shrimati  Lakshmikanthamma  (Kha-
 mmam):  Will  not  an  ez-government
 servant  saying  this  demoralise  thr
 entire  public  service  in  the  country?
 Is  it  proper  for  him  to  say  that  all
 government  servants  @re  corrupt?

 Shri  Nambiar  (Tiruchirapalli):  Let
 him  be  allowed  to  speak.

 Mr.  Deputy-Speaker:  If  we  continue
 this  cross-questioning,  it  would  lead
 us  nowhere.  People  may  put  forward
 their  point  of  view  when  they  get
 their  opportunities.

 Shri  Lobo  Prabhu:  My  third  point
 is  that  the  Government  have  estab-
 lished  Vigilance  commissioners.  1
 welcome  them  ag  the  third  wheel  the
 olher  two  wheels  being  the  depart-
 mental  head  and  the  local  police.  In
 the  course  of  my  efforts  to  reduce
 corruption  in  my  own  constituency  I
 come  to  the  conclusion  that  if  any
 refereice  was  made  to  the  depart-
 mental  head,  there  was  an  attitude  of
 protection,  even  of  partiality,  to  the
 subordinate  and  one  did  not  go  very
 far.  it  was  my  experience  that  the
 local  police  were  not  concerned  with
 corruption  at  all;  they  are  steeped  in
 it  themsélves;  having  been  provided
 sO  much  opportunity  by  prohibition.
 The  socal  police  did  not  regard  cor-
 ruption  as  an  offence-worthy  of  their
 notice.  So  my  faith  was  in  the
 Vigilance  Commission  and  I  sent  some
 complaints  to  him,  I  recall  one  com-
 plaint  I  sent  recently  to  the  Vigilance
 Commission  of  Mysore,  a  complaint
 signed  by  25  people  that  a  local  sec-
 tion  officer  of  the  Electricity  Depart-
 ment  was  demanding  money,  was  not
 doing  his  work  properly,  was  delay-
 ing  applications  obviously  with  corrupt
 motives.  I  had  great  hopes  that  the
 commission  would  go  over  and  sbove
 the  police,  over  and  above  the  admi-
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 nistration  and  would  enquire  into  this
 case,  but  to  my  disappointment,  I  re-
 ceived  a  letter  recently,  saying  that
 they  had  passed  on  this  letter  'o  the
 head  of  the  department

 I  am  going  to  ask  you,  I  am  going
 to  ask  the  Home  Minister  are  these
 Vigilance  Commussioners  only  peost-
 offices  to  pass  an  these  complaints  to
 the  head.  of  departments”

 The  second  point  I  want  to  mak
 this  I  had  reported  a  case,  which  I
 suppose  every  Member  here  coud
 report  that  no  RTO—Regional  Trans
 port  Officer—renews  the  registration
 of  a  publi  vehicle  without  being
 Paid  to  do  80  In  my  own  area  1
 had  reports  that  the  modus  operand:
 Was  paying  the  petition  writer  who
 Passes  on  money  in  due  course  ‘o
 the  staff  and  to  the  RTO  If  this  pay-
 ment  was  not  made,  there  was  delay
 there  was  enquiry  by  the  Motor  Veh:
 cles  Officer  into  the  efficiency  of  the
 vehicle  and  the  party  has  to  spend
 much  more  I  made  this  complaint
 In  mv  piper  I  made  this  complaint
 to  the  Vigilance  Commission  here,  I
 made  this  complaint  ‘o  the  Vigilance
 Commissioner  of  Mysore  but  years
 have  elapsed  and  the  complaint  अता
 persist,  One  of  ther  Inspectors
 came  to  see  me  and  asked  me  for
 evidence  available  with  me  I  gave
 him  the  names  of  some  people  from
 whom  he  could  make  enquiries  about
 the  complaint,  I  have  received  To
 date  as  I  said  no  action  has  been
 taken  If  such  a  thing  which  has
 been  condemned  even  by  the  District
 Congress  Committee  can  flourish  in
 this  manner  openly  ang  on  a  large
 scale  in  an  important  district  what
 ig  the  utility  of  this  office  of  Vigul-
 ance  Commussioner?

 The  third  point  I  wish  to  raise  15
 about  the  persons  appointed  Vigilance
 Ccemmussioners  Who  are  these  Vigul-
 ance  Commissioners?  They  are  very
 frequently  officers—

 An  hon,  Mémber:  ICS
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 Shri  Lobo  Prabhu:  Yes—who  have
 served  the  Government  too  well,  not
 wisely  but  too  well,  and  these  people
 are  appointed  Vigilance  Commus-
 sioners  Why  should  not  Government
 appoint  people  who  are  not  retired
 peop.e  who  have  responsibility  for
 their  pay  and  position  as  Vigilance
 Commissioners?  These  people  who
 have  received  pensions  for  thei  good
 conduct  with  the  Mimisters  should  be
 told  that  they  have  done  themselves
 well  and  it  is  time  that  they  allowed
 others  to  take  their  place

 Lastly  my  fourth  point  is  this  my
 party  has  complained  about  this
 plethora  lof  legisiation  This
 Government  1s  patsing  Bills  without
 number  Even  Private  Members  are
 tot  at  ne  different  in  this  respect
 Thy y  are  also  pouring  out  Billy  This
 particular  amendment  has  become
 necessary  because  the  simple  provision
 of  law  the  simple  lacuna  existing  in
 the  new  Act  was  not  foreseen  by  the
 Law  Ministry  I  would  suggest  ‘hat
 unless,  those  people  responsible  for
 such  mistakes  mustakes  which  tax
 Parhament  mistakes  which  tax  the
 courts  mistakes  which  tax  the  accus-
 ed  if  these  people  are  no‘  called  to
 account  you  will  have  more  legisla
 tion  luke  this  which  1s  slipshd,  which
 1s  hasty  and  which  is  at  the  expense
 of  the  people  of  this  country

 So  with  these  general  grounds
 against  the  Bull,  and  emphasising
 again  the  first  pround—that  the  Minis~
 ters  must  take  their  stand  in  the
 same  array  85  public  servants  in  res
 pect  of  offences  of  corruption  if  cor-
 ruption  1s  to  cease—with  this  parti

 cular  emphasis,  I  conclude  I  thank
 you  for  having  given  me  this  oppor-
 tunity  to  address  this  House

 Mr  Deputy-Speaker  I  have  to  a
 accommodate  a  large  number  of  mem-
 bers  I  will  request  them  to  confine
 their  remarks  to  10  minutes  each

 An  hen,  Member:  What  is  the  total
 time  allo‘ted?
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 Mr,  Dewuty-Speaker:  3  hours,  out
 ef  which  24  hours  are  for  general  dis-
 e@ussion.

 भी  रणधीर  सिंहः  जनाब  डिप्टी  स्पीकर,
 जो  बिल  होम  मिनिस्टर  साहब  ने  पेश  किया
 बै  उसकी  मैं  पूरे  जोर  से  हिमायत  करता  हूं।
 बह  मुल्क  की  बड़ी  जबरदस्त  भाग  है  कि

 रिश्वत  का  नाश  किया  जाय,  क्लाक मा  किया
 आये  i  यह  जड़  से  रिश्वत  लेने  वाले  या
 देने  वाले  अफसर  को  खत्म  किया  जाय  |

 हमारे  देश  को  इस  लानत  ने  तबाह  करलिया

 गह  जहरे  कातिल  है  जिसने  हमारे  जिस्म  को
 और  कौम  के  जिस्म  को  खोखला  बना  दिया
 जै।  इसका  इलाज  हमे  तलाश  करना  है
 और  एक  वडा  मोअम्मर  इलाज  हमे  तलाश
 करना है  ।

 हमारे  कौम  का  करेक्टर  जाता  है,
 हमारे  देश  का  चरित्र  खूब  हो  गया  हेमा
 मं  आती  है  कि  यहा  विजिलेंस  कमिश्नर
 हैं  भोर  इस  देश  मे  कडी  करप्शन  लाज है
 और  रहे  चीज़  हिन्दुस्तान  के  अलावा  बाहर
 और  किसी  देश  मे  नही  मिलेगी  ।  इसके  लिये
 कौन  जिम्मेदार है  *  डिप्टी  स्पीकर  साहब
 एक  मिसाल  बन  गई  है  ।  पता  नही  अंग्रेज
 देगयाथायह आत  या  कहा  से  यह  बात  आ
 गयी  ?  आम  देहाती  यह  कहता  है  कि  अफसर
 अच्छा  वह  हैं  जो  रिश्वत  ले  क्योकि  काम  तो

 कर  देता  है।  अर्थात्  यह  अफसर  बड़ा  अच्छा
 होता रै  जो  रिश्वत  सेता  है  क्योकि वह
 उसका  काम  कर  देता  है  लेकिन  जो  रिश्वत
 भी  हम  &  शौर  काम  भी  न  करे  तो  वह  अफसर
 क्या?  यह  कितनी  गन्दी  ज़हनियत  है?  इस

 अहमियत  को  बदलना  है  वरना  गह  ज़हनीयत
 हमारे  इस  देश  को  नाश  करके  रख  देगी

 मैं  जो  कटना  चाहता हें  बह  यह  है  कि

 बहु  रिश्वतखोरी एक  बडी  तपेदिक  की  मारी
 अन  गयी  है  भोर  इस  पर  काबू  पाने  के  लिये

 144  (Ai)  मै.

 मामूली  नुस्खे,  मिक्सचर  गोली से  काम  न
 लेकर  अड़े  जोर  का  इंजक्शन  लगाना  पढ़ेगा  t

 होम  मिनिस्टर  साहब  ने  इस  बीमारी  की
 बात  कही  है।  पहले  सन  1947  के  एक्ट  के
 सबसंक्शन  (3)  भौफ  सैक्शन  5  में एक
 औज़म्पशन  होता  था  कि  एक्यूज्ड  जुर्म  का
 ख़तावार  है  और  अगर  वह  ्क्यूज्ड  उस

 ओऔजम्शन  को  रिवर्ट  करने  मे  नाकामयाब

 रहता  था  तो  अदालत  उसे  सिर्फ  उस  प्रीजम्प्शन
 की  बेसिस  पर  सजा  दे  सकती  थी।  बदकिस्मती

 से  सन्  1964  के  एक्ट  मे  बह  चीज़  शाने
 से  रह  गई  ।  नतीजा  यह  हुआ  कि  पेंडिंग
 केसेज  के  सम्बन्ध  मे  बह  प्रकाशन  की
 नौनणएवेलेन्लिटी  रहने  के  कारण  कुछ  कोर्स
 मे  एवयूज्ड  पर्सनल  को  छोड  दिया  और  यही
 कारण  है  कि  सैकडो  मुकदमे  जो  अदालतों  के
 सामने  हैं  एपेलेट स्टेज  में  हैं  और  हाईकोट
 और  सुप्रीम  कोरे  मे  पडे  हैं।  इसलिए यह
 बहुत  आवश्यक  हो  गया  कि  सैक्शन  5(3)
 जो  कि  प्रीजम्प्शन से  सम्बन्धित  था  उसे
 रिट्रीस्पेक्टिव इर्फना  से  रिवाइज  किया  जाये  |
 भेरी  सरकार  से  यही  अर्जे  है  कि  इस  रिश्वत
 भर  अआप्टाचार की  बीमारी  को  हमेशा के
 लिए  खत्म  करने  के  लिए  वह  जरा  ओर
 का  नश्तर  लगाये  |  सारे  का  सारा  प्रशासन
 ही खराब हो  गया  है।  पटवारी से  लेकर
 ऊपर  तक  जिनमे  आई०  सी०  एस०  अफसर
 भी  शामिल  है  यह  रिश्वतखोरी और  भ्रष्टा
 चार मौजूद  है  ।  इस  हम्माम  मे  सारे  ही  नंगे
 हैं।  इसका  यह  मतलब  न  लिया  जाय  कि
 सर्विसेज  मे  कोई  ईमानदार  लोग  है  ही  नहीं  t

 कुछ  भले  व  ईमानदार  कर्मचारी  व  अफसर
 भी  मौजूद  है  लेकिन  कुछ  करप्शन
 का  ऐसा  दोर  दौरा  है  कि  दर
 शोएब  में  हर  स्पिनर &  नीचे  से  लेकर ऊपर
 तक  यह  रिरश्वत्ोरी की  बीमारी  फैली  हुई
 है।  रिश्वत  से  इंडस्ट्री  डिपार्टमेंट  मरा
 पडा  है,  नहर  का  डिपार्टमेंट  भरा  पडा  है  t

 रिश्वत  से  बिजली  का  डिपार्टमेंट  भरा  पड़ा
 है।  मैं  कहता  हूं  कि  तरक्की  यही  पडी  है  इस
 देश  की  ।  वह  पटवारी  आज  बॉब  के  वि
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 राक्षस  बना  हुमा  है।  वह  पटवारी जिसकी
 कि  तनख्वाह  60  या  70  साये  माहवार है,
 गैरे  दोस्त  जो  अगली  तरफ़  बैठे  हैं  और  जो

 पटवारियों को  कहते  हैं  कि  वे  एक  हो  जायें
 और  उनकी  युनियन  बनाते  हैं,  अगर
 उनको  पटवारियों  की  शु करतूतों  का  पता
 लग  जाये  तो  वह  पटवारियों  का  मुंह
 तक  नहीं  देखना  चाहेगे  ।  अब  मैं  आपको
 अत लाऊं कि  कागजात  जमा वन् दी व  खसरा
 गिरदावरी  जिसकी  कि  सरकारी  फीस
 चार  झान  होती  है  और  यह  पटवारी लोग
 किसानों मस  200,  200,  400,  400  और
 500,  500  साये  तक  ले  लेते  हैं।  अब  मगर

 इसका  इलाज  होम  मिनिस्टर  नही  करेगे  तो

 और  कौन  करेगा।  एक  नहर  का  मुलाजिम
 ो  100  या  150  रुपये  तनख्वाह पाता  है
 मै  हाउस को  बतालाना  चाहता हू  कि  वह
 रिश्वत  लेकर  3000,  3000  और  4,000
 4,000  रुपये  तक  कमा  सेता  है।  एक  मामूली
 आवासीय जो  कि  100  या  150  रुपये
 तनख्वाह  पाता  है  और  सुबीरडिनेट  सर्विस

 का  होता  है  वह  रिश्वतसितानी से  महीने  मे
 3-4  हजार  शाये  कमा  सेता  है  और  उसके

 ठाठ  बाट  के  क्या  कहने?  आई०  सी०  एस०

 अफसर  भी  उसका  क्या  मुकाबला  करेगा?

 उपाध्यक्ष  महोदय,  मैं  अपने  विरोधी

 वल  के  भाइयो  से  कहना  चाहेंगी  कि  वह  इस
 पर  गम्भीरता  से  विचार  करे  और  चूकि  यह
 गवर्मेट  की  तरफ  से  मेजर  भराया  है  इसलिये
 इसे  प्रपोज  करना  है  तो  उस  नजरिये  से  उसको
 उन्हें  नही  लेना  चाहिये ।  देश  मे  से  भ्रष्टाचार
 व  रिस्वतस्थोरो का  आत्मा  हो  यह  [क  कीमत
 सवाल  है  ।  यह  सारे  देश  का  सवाल  है  और

 इसको  वार  फूटी  के  ऊपर  हल  करना  है  ।

 यह  सब  से  ज्यादा  गरीबों  को  हिट  करता  है  1

 हालत  यह  है  कि  इस  देश  मे  यदि  किसी  को
 बिजली का  कनेक्शन सेना  है  तो  जहां  वह
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 गरीब  किसान  5000  साया  कनेक्शन  के  शिर
 गवर्नमेंट को  देता  है  वहां  उसे  2000  झपने
 बतौर  रिश्वत  देने  पहनते  हैं  t  मैं  इस  रास्ते

 यह  कहना  चाहता  हं  कि  मगर  एक  गरीब
 हरिजन  500  स्वयं  का  कर्जा  लेता  उसे  209

 रुपये  की  रिश्वत  देनी  पड़ती  है  ।  अगर  एक
 किसान  नहर  से  एक  भोरी  अपने  वहां  तक
 के  लिए  बनवाना  चाहता  है  तो  उसे  पटवारी
 से  लेकर  ऊपर  तक  लोगों  का  मुंह  भरना  होता
 है  वरना  सात  साल  मे  नहर  का  पानी  मिलता
 है।  अब  अगर  वह  किसान  रिश्वत  देने  को
 तैयार  हो  तो  वह  मोरी  हस्व मंशा
 नीची  भी  हो  सकती  है  भर  ऊपर  भी  हो  सकती
 है।  जितना  पैसा  किसान  दे  उनकी  वह  चौडी
 भी  हो  सकती  है  नही  तो  वह  तंग  बना  दो

 जाती  है  t  अगर  किसान  कैसा  दे  दे  तो  नीचे
 तली  भी  लग  जायेगी  वरना  बह  जैसी  लगा  दें
 कि  उसमे  एक  बद  पानी  न  आये  ।

 का  समर्थन  करेगा  एक  भी  आवाज़  इस  हाउस
 में  इस  बिल के  खिलाफ  नहीं  भानी  चाहिए।
 अगर  एक  भी  आवाज़  इस  बिल  के  खिलाफ
 निकलेगी  तो  मैं  समझूंगा  कि  आप  देश  का
 भला  नहीं  चाहते।  आप  देहातियों  का  भला
 नहीं  थाहते  आप  देश  के  गरीब  किसानों और
 हरिजनों  का  भला  नही  चाहते  कौर  मजदूरों  का
 भी  भला  भाप  नहीं  चाहते  हैं

 एक  भाई  ने  कहा  कि  इस  में  मिनिस्टर

 का  भी  नाम  भा  जाता  तो  मेरा  उन  को  कहना
 हैकि  यह  कांग्रेस  की  सरकार  है  भोर यद

 ख़तावार  को  चाहे  बह  कितना  ही  अड़ा  कयों
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 महो  मिनिस्टर हो भय वा  चीफ  मिनिस्टर
 बताती.  नहीं  है।  इस  कांग्रेस  सरकार  ने
 शाथ से  पटले  एक  इतना  जबरदस्त  काबलियत
 का  नमूना  देश  के  सामने  पेश  किया  जबकि  उस
 नै  चीफ  मिनिस्टर  अता  सिंह  कैरों  के  खिलाफ
 कमिशन  बिठाया  1  भरे  भाई  यह  कांग्रेस  की

 सरकार  है  और  यह  किसी  को  भी  नहीं  बर्शते
 है  चाहे  वह  कितना  ही  बड़ा  क्यों  न  हो।

 इस  कांग्रेस  सरकार  ने  10  चोट  मिनिस्टरों
 को  उनके  बोह वों  से  बरख्वास्त किया  *  बह
 चुम्हारे जैसे नही हैं कि जैसे  नही  हैं  कि  खाते भी  हैं  और
 'मूर्ति  भी  हैं  दिन  रात  गलत  काम  करते  हैं
 आरबी  भी  करने  हैं  ओर  देशभक्त  बनने  का
 भी  दावा  करते  हूं।  हमें  सब  आप  का  पता  है।
 जरा  अपने  दिल  पर  हाथ  रख  कर  पूछो कि
 क्या  कर  रहे  हो”  मैं  उपाध्यक्ष  महोदय
 भाप  के  जरिए  अपने  उन  भाइयों  से  अपील
 करना  चाहना  ह  कि  इस  बिल  का  पूरे  हदय
 से  वह  समान  करेप्रीर एक  भी  आवाज  इस
 के  खिलाफ  किधर  से  भी  न  उठे।

 में  चाहता  ह  कि  इस  बिल  को  थोड़ा
 सा ओर  कडा  किया  जाय  ताकि  हमारा
 जो  करप्ट  आफिसर्स  को  पनिश  करने  का

 मकसद  है  वह  पुरी  तरह  से  भूरा  हो  सके  और
 इस  नाते  इस  समय  जो  इस  के  लिए  संशोधन
 साया  जा  रहा  है  उस  का  मैं  स्वागत  करता
 हूं।  मैं  उन  को  यह  खुलाव  देना  चाहता  हूं
 कि  जिस  अफसर  के  खिलाफ  या  जिस  मुलाजिम
 के  खिलाफ  पटवारी से  लेकर  ऊपर  तक
 बीफ  सेनेटरी  तक  सुप्रीम  कोर्ट  के  जज  तक
 मिनिस्टर  हो  कोई  भी  कितना  बडा  क्यों  न

 हो थोडा  हाउस  के  खिलाफ  अगर  सस्पिशन

 भीहोजाये शुबहा  भी  हो  जाय  करप्शन  का
 तो  यह  प्रीजम्शन उस  के  ऊपर  भी  आऔररेट
 कर  सके।  इस  के  अगर  बात  नहीं  बनेगी।
 अगर  किसी  गवर्नमेंट अफसर  के  आरे  में  जरा
 भी  कहो  जाय  कि  उस  की  इनकम  भयवा
 आदाद  उसकी  पे  के  लिहाज़ से  डिस् प्र पोर्श
 नेट है  तो  उस  को  भाग  कर  दिया  जाय।

 15  brs.

 जगह  लेने  के  लिए  बहुत  से  सोग  हैं।
 करोडों  हैं  जो  बेकार  हैं।  कोई  भी  बड़ा  अफसर
 तीसमारखाँ न  हो।  किसी  पर  थोडा सा  थी
 शक  हो  तो  उस  को  हटाया  जाये।  प्राण.
 सीए सहो,  आई०ए० ०एस०  हो,  भाई०
 एफए सहो कोई  छोटा  या  बड़ा  मुलाजिम
 हो  उसे  हटाया  जाये।  सिकन्दर  ने,  बगैर  खाँ
 ने,  कबीलाई  wt  ने  नादिरशाह  ने,  अब्दाली
 ने  वह  तबाही  नहीं  मचाई  जो  आज  कल

 कार  अटी
 रल

 अगद हुए  हैं  यह  लोगों  का  सारा  खून  चूस  गये
 हैं।

 मैं  मिनिस्टर  साहब  को  बधाई  देता  हूं
 कि  वह  यह  बिल  यहा  लाये।  मैं  उन  से  बजे

 करूंगा  कि  मैं  चाहता  ह  कि  मिनिस्टर  को  भी
 इस  में  शामिल  किया  जाये।  यहा  का  जो
 भी  कानून  हो  वह  मिनिस्टर  के  लिये  भी

 हो।  यहा  पर  ऐडमिनिस्ट्रेटिव रि फा मूस  कमिशन
 बनाया  गया  है।  मैं  तारीफ  करता  हं  इस
 गवर्नमेंट  की  कि  आमबुडसमैन  जैसी  चीज

 यहां  करने  को  कोशिश  कर  रही  है।  यहां पर
 बैसा  एक  अफसर  मुखर  कर  रही  है।  मगर
 इस  में  मिनिस्टर को  भी  शामिल कर  दिया

 जाये  तौ  कोई  हर्ज  की  आत  नही  है।

 “हर  कसेरा  कि  हिसाब  पाक  भस्म
 भज  महासिब चे  बाक  मस्त”

 जिस  का  हिसाब  ठीक  है  उस  को  हिसाब  लेवे
 बले  से  क्या  उर  है?  जब  हमारे  मिनिस्टर्स
 ठीक  हैं  तो  उन  को  उर  क्या  है?  मैं  कहना
 चाहता  हूं  कि  मिनिस्टर  को  भी  इस  में  शामिन
 किया  जाये।

 मैं  मंत्री  महोदय  को  धन्यवाद  देता  हूं कि
 उन्होंने  ठीक  मौके पर  यह  बिल  यहां  पेश

 किया  और  जो  लेकिन  रह  गया  था,  पाथ
 बह  पूरा  होने  जा  रहा  हू।
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 औ  कंवर  लाल  गुप्त:  उपाध्यक्ष  महोदय,
 जिस  भाव  से  यह  विधेयक  यहा  पेश  किया  गया
 हैं,  मे  समझता  हू  कि  कोई  भी  उस  से  मतभेद
 नहीं रख  सकता। एक  बात  जरूर  है  कि
 हमारी  गवर्नमेंट  के  पास  इतना बड़ा  ला
 डिपार्टमेंट  हे  और  उस  पर  अपने  लाखो
 रुपये  खर्च  होते  है,  क्या  वजह  है  कि  हमारा
 बहला  डिपार्टमेंट  एक  साधारण  सी  बात  को
 नहीं  समय  सका  कि  इस  कानून  के  अन्दर
 सेविंग  इलाज  जरुर  होना  चाहिये  |  यह  दख
 कौ  बात  हैऔर  मैं  सरकार  से  माग  करता
 g  कि  जिन्होने  यह  कानून  बनाया  था  1964
 में,  उन  अफसरो  से  जवाब  तलब  किया  जाना
 चाहिये  कि  क्यो  नही  यह  सेविंग  इलाज  रक्खा  t

 बह  कोई  असाधारण बात  नही,  थोडा  बहुत
 कानून  जानने  वाला  भी  इस  बात  को  समझ
 सकता  है ।

 यह  जो  विधेयक  सदन  के  सामने  रक्खा

 बया  है  वह  एक  हाफ  हा टेड  अरेस्ट  है।  यह
 शक  पीसमील  लेजिस्लेशन  है  और  कोई
 कामम्पहेसिव  बिल  सदन  के  सामने  आना
 आाहिये  था  जिस  में  यह  बतलाया  जाना  चाहिए
 था  कि  भष्टाचार  के  विरोध  मे  सरकार  क्या
 क्या  कदम  उठाना  चाहती  है।  दुख  की  बात
 है  कि  सरकार  पहले  एक  बिल  लाती  है  उस  के
 बो  साल  जाद  एक  द्वारा  विधेयक  लाती  है,
 इसके  दो  साल  बाद  तीसरा  विधेयक  लाती  हैं।
 हर  दी  दो  साल  वाद  इस  तरह  के  विधेयक
 आते  जाते  हैं।  इस  अधष्टाचार  को  रोकने
 के  लिये  सोच  समझ  कर  एक  काम्प्रिहोन्सिव
 बिल  लाया  जाय  दस  के  ऊपर  सरकार  अपना
 दिमाग  नहीं  लगाती  है।  सन्ता नम  कमेटी
 की  रिपोर्ट  के  धौर  पर  एक  ऐन्टी  करप्शन
 ऐक्ट सन् सन  1964  मे  बना,  लेकिन  उस  का

 एक  ही  हिस्सा  उस  ऐन्टी  करप्शन  ऐक्ट  के
 अन्दर  आया।  मैं  मत्ती  महोदय का  ध्यान
 दिलाना  चाहता  है  कि  1964  में  जब  यह
 बिल  रक्खा  गया  था  ऐक्ट  अपने  के  लिये  तो
 अस  मय  यह  स्पष्ट  मांग  की  गई  थी  कि
 अन्ता नम  कमेटी  की  जितनी  भी  रिकमेन्डेशन्स

 हैं  बह  पूरी  होनी  चाहियें।  उस  समय  यह

 विश्वास  विश्वमया  गया  था  मंत्री  महोदय  की
 तरफ  से  कि  कुछ  बातें  हमने  की  हैं।

 एक  हमने  किंग  पप  बनाया  है  जो  कि  इस
 की  देख  भाल  करेगा  कि  सी  ०पी  ०  डब्ल्यू  ०की

 ०

 लाइसेंसिंग, सप्ताई  का  महकमा  एक्सपोर्ट
 इम्पोर्ट  महकमे  भारी  के  जो  लोग  हैं,  जिन  का
 जनता  के  साथ  सीधा  सबब  आता  है  उन  के
 अन्दर  का  भ्रष्टाचार  किस  प्रकार  से  कम  हो
 सकता  है।  वह  छान  बीन  करेगा  भौर  उस
 की  रिकमेन्डेशन  के  बाद  सदन  के  सामने

 क्या  तदबीर  की  गई  इस  का  ब्यौरा  सरकार
 सामने  लाएगी  1  मैं  पूछना  चाहता g  कि  इन
 चीजो  को  बारे  में  क्या  हुआ  *  बुकिंग  गरुप  को
 रिपोर्ट  आई  या  नही  आई,  उन्होंने  कौन  कौन
 से  सुभाव  दिये  और  भागने  क्या  कार्यवाही
 की?  इस  के  बारे  में  सदन  को  राज  तक  कुछ
 महीं  बतलाया गया  1

 एक  चीज़  और  t  इस  सन्ता नम कमेटी
 की  रिपोर्ट  मे  131  रिकमेन्डेशन्स  ह्

 उन  मे  से  एक  रिकमेन्डेंशन  जो  पहला  बिल
 था  उसमे  शामिल की  गई,  लेकिन  37
 रिकमेन्डेशन  ऐसी हैं  जिनको  सरकार  ने  मान
 तो  लिया  लेकिन उन  पर  कार्रवाई  1964  तक
 नही  हुई।  आज  जनता  यह  जानना  जाहती  है
 कि  उन  पर  क्या  कार्यवाही  हुई  ह।
 इसके  अलावा  49  और  सिफारिशें
 ऐसी हैं  जिनके  लिये  सरकार ने  उस  समय
 कहा था  कि  बह उन  पर  विचार कर  रही

 है  और  विचार करने के  बाद  कुछ  कार्रवाई
 करेगी।  आज  मैं  पूछना चाहता  है  कि  उन
 49  सिफारिशों का  क्या  बना

 *
 अगर  आपने

 सन्तानम  कमेटी  की  रिपोर्ट  को  माना  है  तो
 देश मे  से  भ्रष्टाचार  खत्म  होना  चाहिये
 जैसा कि  मेरे  लायक  दोस्त  श्री  रणधीर सिह
 ने  कहा।  लेकिन  हाथी  के  दांत  खाने के
 और  होते  हैं  और  दिखाने  कभार।  t  wat

 सही  भानो  मे  भाप  की  नियत है  कि  देश से
 भष्टाचार  खत्म  हो,  तो  भाप  को  एक
 काम्प्हिन्सिव  बिल  लाना  चाहिये  था  ।
 सिफारिश at  पूरी हो  गई  लेकिन जो  बकरी
 उनमें  बतलाई गई  है  उस  को  ब्रा  करने
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 के  लिये  किसकिस  चीज  की  जरूरत है  यह
 आना  चाहिये  था।  मुझे  दख  है  कि  चह
 ओज  नहीं  हुई।

 सतानम  कमेटी ने  एक  अहुत  ही  इम्पोर्ट
 सिफारिश  की  कि  जो  भी  सिखाये,  कोआप-
 रेटिव  सोसायटी  या  बसरी  हैं,  उनके  जो
 पदाधिकारी  हैं.  या  जो  संस्थायें  सरकार  से
 मदद  नेती  है  उके  पदाधिकारियों  को
 परिसर  सर्वेट्स  के  अन्दर  लाना  चाहिये।
 ae  आप  धार्मिक  संस्थाओ  को  छाड़  दे
 तो  मुझे  ऐंग राज  नही  .  लेकिन  जो  कोआप-
 नेटिव  सोसायटीज  2,  जो  करोड़ों  रुपये
 खर्चे  करती  हैं...

 Mr.  Deputy-Speaker:  Are  religious
 instilulions  free  from  corruption?

 आ  कंवर  लाल  गुप्त  Yo;  1  do  not  say  so.

 लेकिन  मुझ  एनराज  नही  अगर  किसी
 रिलीजस  संस्था  या  कल्चरल  संस्था  को
 छोड़  दिया  जाय।  बदेस्यअसल  किसी  को  भी
 अधिकार नहीं  कि  वह  भ्रष्टाचार  करे,  लेकिन
 मैं  खास  तौर से  कोआपरेटिव  सोसायटीज  के
 बार ेमे  कहना  चाहता  है।  हर  जगह  सरकार
 कोआपरेटिव  सोसायटीज  का  रेफरेंस  देती
 2  कि  कोआपरेटिव  सोसायटीज  पर  करोडों  पये
 खर्च  होने  हैं  कोआपरेटिव  सोसायटीज  को
 करोड़ों  क्यों  का  अनुदान  दिया  जाता  2,
 लेकिन  उनके  पदाधिकारियों  का  चरित्र
 कैसा है  इस  पर  कोई  श्यान  नहीं  दिया
 जाता।  सरकार  आज  उन  लोगों की  रक्षा
 करना  चाहती  है।  मुझे  माफ  किया  जाये,

 मैं  कहना  चाहता  हू ंकि  सरकार ने  एक  क्लास
 फैला  रक्खा है  उस  डिपार्टमेंट  के  जरिये  से

 जिस  में  वे  लाखों  रुपये  बनाते हैं  बौर  अपने
 अरको  पूरा करते  हैं मैं देख  रहा हूं  किसी
 शिव  नारायण  को  बडा  जोश  भा  रहा हूँ  ।
 मै  बतलाना  चाहता  हूं  कि  दिल्ली
 के  अन्दर  रेसी  बहुत  सी  कोआपरेटिव
 सोसायटीज हैं;  जहां पर  लाखों  रुपये  ख
 किये गये हैं, गये  हैं,  चाहे  गुड  की  हो,  चाहे  कोयले

 किलो,  बाहे  हेल  की  हो,  चाहे  खजूर की  हो,

 चाहे  खेती  की  जमीन  हो,  या  कुछ  और  हो  1
 उनकी  कोआपरेटिव  सोसायटियां हैं  जिन  में
 कांग्रेस  के  पोलिटिकल  लीड्स  शामिल  हैं।
 अगर  उनकी  जाच  की  जाय  नो  मैं  गारन्टी

 के  साथ  कह  सकता  हैं  कि  90  परसेन्ट
 केसेज में  एम्बेजेलमेट  मिलेगा,  रिश्वतखोरी
 मिलेगी  ।  लेकिन  मुझ  अफसोस  के  साथ

 कहना  पडता  है  कि  जो  सदाचार की  बात
 करते  थे,  जिन्होने  सदाचार  समिति  को
 तस्वीर  दनिया  के  सामने  रखनी  चाही  थी,
 उस  सदाचार  समिति  के  सामने  जब  मामला
 आया  तो  चीप  यमिश्नर्ने  कहा  कि  पुलिस
 की  रिपोर्ट  है  कि  इसमे  स्कैंडल  है,  इसमें
 लाखो  रुपये  का  गोलमाल 2  ,  लेकिन  कांग्रेस

 दल  की  बदनामी  हो  जायेगी,  बहू  कांग्रेंस
 के  अध्यक्ष  है.  नेस  के  मन्त्री  है।  वह
 कोयले  «  अन्दर  भी  शामिल,  गुड  के  अन्दर
 भी  शामिन,  खजूर  के  अन्दर  भी  शामिल in
 कौनसी  उसी  चीज है  जिसमे वह  शामिल
 नहीं।  उड़ीसा  गवर्नमेंट  ने  माग की  किसी"
 rind  argo  की  रिपोर्ट  उनकी  सरकार  को

 दी  जानी  चाहिये  पटनायक के  सम्बन्ध  में  ।
 मैंभीआपकेर्जारियेसे  माग करता हूं  किसी+
 ato  आइ  ने  ओर  दिल्ली  पुलिस नें
 कांग्रेस  के  नेताओं  के  खिलाफ़  जो  रिपोर्ट
 दी  है वह  सरकार  दिल्ली  ऐडमिनिस्ट्रेशन को
 भिजवाये  ताकि  जिन्होंने  देश के  साथ  गद्दारी
 की  है,  उनको  दिल्ली  की  सरकार कम  से  कम
 कटघरे  में  खड़ी  कर  सके  t

 मेरे  लायक  दोस्त  ने  कहा  कि  बढ़ी

 स्वीपिंग  पा वर्ज  इसके  इन्दर  दी  जा  रही  हैं।
 शायद  इनको  देना  जरूरी  भी  हू  1  पब्लिक
 सर्वेट्स  के  अन्दर  मिनिस्टर्स  भी  भाते  हैं  1

 अच्छा  तो  यह  होता  कि  इस  बिल  के  इन्दर
 यह  स्पष्टीकरण कर  दिया  जाता  लेकिन
 वह  नहीं  किया  गया  है  ।  पहले  भी  श्री  हाथी
 ने  यह  एश्योरेंस  विया  शा  ।  मुझे  खुशी  जै  कि
 औशुक्तजीने भी  प्योर  विया  है।  इसके
 बारे  में  7  लेकिन  में  जनना  चाहता  हूं  कि  आज
 तक  आपने  किसने  मिनिस्ट्री  के  खिलाफ
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 [भी  कंवरलाल  गुप्त]
 इसके  अन्दर  कार्रवाई की  है?  मैं  समझता
 हूं  कि  एक  भी  मिनिस्टर के  खिलाफ  1964
 सेले  कर  राज  तक,  जब  से  यह  एक्ट  बना  है,
 कार्रवाई  नहीं  की  गई  है  क्या  किसी  भीनी-
 स्टर  के  खिलाफ  कोई  एलीगेशन  नही  सगा?
 सगा  है  ।  आज  ऐसे  ऐसे  मिनिस्टर  हैं  जो
 गलियों  में  साइकल  न  होते  हुए  जूते  चटकाते
 फिरते  थे,  जो  साइकल पर  फिरा  करते  थे,
 लेकिन आज  वे  राजाओं  और  महाराजाओं

 की  तरह  रते  ह....

 भी  शहि  भवन  वाजपेयी  (खरगोन).
 अभी  इनको  आए  हुए  यहा  पर  चार  दिन
 नहीं  हुए  हैं  कि  उन्होंने  लाखों  रुपये  के  परमट
 अपने  जन  संध  के  जो  व्यापारी  हैं,  उनको
 दिये  हैं  1  स्पिरिट  स्कूल  इस  शहर  के  अन्दर
 हुआ है।  ठाई  लाख  रुपये  का  प्राफिट।

 गांधी  जाकर  केस  मे  जो  पकडा  गया  था  उसके
 लड़के  को  कराया  गया  है।  यह  इस  स्पिरिट
 स्कैंडल  के  अन्दर  हुआ  है  ।  मेट्रोपोलिटन
 काउंसिल  में  एक  कांग्रसी  सदस्य  ने  यह  कहा
 है।

 आ  कंवर  सास  गुप्त:  कांग्रेस के  एक
 सदस्य  ने  मेरी  पार्टी  पर  यह  इल्जाम  लगाया
 है।  मैं  चाहता  हुं  कि  सीवी भाई के  जरिये
 यह  जो  एलीगेशन  है  इसकी  भी  जांच  हो  जानी
 चाहिये ।  अगर  ये  एलोगेंशन ठीक  निकले  तो
 मैं  इस्तीफा  दे  दूगा  नहीं  तो  मैं  चाहूंगा  कि

 आपके  मिनिस्टर  साहब  इस्तीफा  दे  दें  ।

 शी  1.11. अ  भूषण  आज पे यं;: मगर  ये
 आजिज  गलत  निकलें  तो  मैं  इस्तीफा  दू
 अर्ना भाप  दें

 भी  कंवर  साल  गुप्त  :  हम  तैयार  हैं  t

 किस  तरीके  से  काम  होता  हैं,  इसको  हमें
 देखना  याहिये।  सता नम  कमेटी  की  रिपोर्ट
 को  मैंने  पड़ा  है।  जब  हम  लोग  चाहे  कांग्रेस
 के  हों  या  जनसंघ  के  हों,  जो  मिनिस्टर  की

 कुर्सी पर  बैठते  हैं,  अगर  हमारा  तरीका
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 डाक  नहीं  होता  है  हम  लोगों  को  इंस्पायर
 नहीं  कर  सकते  हैं,  हम  पब्लिक  सेदू  को

 इस्पायर  नहीं  कर  स+गे  ।  हमें,  उपाध्यक्ष
 महोदय.  पहले  भा दश  उपस्थित  करना  होगा
 हमें  अपने  चरित्र  से,  अपने  व्यवहार  से  एक
 भादर्श  उर्पास्थत करना  होगा  ।  मेरे  सामने
 केवल  कांग्रेंस  नही  है  ।  भरे  सामने  जन  सथ
 ही  नहीं  है।  जोभी  पार्टी  मिनिस्टरी  में  जाती
 है,  उसका  चरित्र  ऊचा  होना  चाहिये,  उन
 लोगों का  भो  मिनिस्टरी मे  जाते  है,  चारीत
 ऊंचा  होना  चाहिये  ।  संतानम  कमेटी  ने  इसके
 ऊपर  कहा  भी  है।  मै  आपकी  आज्ञा  से  उसको

 पढ़  कर  सुना  देना  चाहता  हू

 “There  is  a  large  consensus  of
 opinion  that  a  new  tradition  of  in-
 tegrity  can  be  established  only  if
 the  example  is  set  by  those  who
 have  the  ultimate  responsibility  for
 the  governance  of  India,  namely,
 the  Ministers  of  the  Central  and
 State  Governments.  The  problem
 is  difficult  and  delicate.  Ministers
 are  necessarily  leaders  of  the  poli-
 tical  party  which  succecds  iD
 obtaining  a  majority  in  clections
 based  On  adult  franchise,  There  i
 a  widespread  impression...  Ps

 Please  note  this,

 “....There  is  a  widespread  im-
 pression  that  failure  of  integrity  1
 not  uncommon  among  Ministers  and
 that  some  Ministers  who  have  hela
 Office  during  the  last  sixteen  years
 have  enriched  themselves  IWJegiti-
 mately,  obtained  good  jobs  for  their
 sons  and  relations  through  nepotism
 and  have  reaped  other  advantages

 inconsistent  with  any  notion  of
 purity  in  public  life.”

 इसका  कोई  इंतजाम  करना  होगा  ।  राज

 सुखाड़िया  जी  का  सवाल  भी  हमारे  सामने
 आता  है।  हमारे  होम  मिनिस्टर  साहब  मे
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 कहा  है  अड़चन है उसपर उस  पर
 We  Fink  आई०  इनक्वायरी नहीं  कर
 सबत्ती है । भगर है  ।  अगर  गह  कानून  मिनिस्टर्स

 पर  लागू  होता  है  तो  |  ईछना  चाहता  हैं
 कि  सी०  fe  भाई  इनक्वायरी  क्यों  नहीं
 कर  सकती  है  ।  भागने  विजिलेंस  डिपार्टमेंट
 के  ऊपर  केवल  1965-66  में,  जो  लोग
 वहां  पर  काम  करते  हैं,  उनकी  तनख़्वाहों  के
 अपर  सारे  हिन्दुस्तान मे  ४7  लाख  रुपया
 याच  किया  |  लेकिन  उसके  बावजूद  भी  आज
 कुरप्शन  बढ़े  रही  है  ।  जब  तक  आप  एक
 एग्जैम्पल  सैट  नहीं  करेंगे,  चाहे  जन  संध  हो
 था  कांग्रेस हो,  तब  तक  कुछ  नहीं  होगा  ।

 हमारी  पार्टी  के  इंटरेस्ट  में  भो  यह  है  कि  भगर

 अन  संपदा  कोई
 प्रवासी

 कुरप्ट  है  तो  उसका

 है  कि  मैं  तो  रिश्वत  नहीं  लेता  हूं  नेकिन
 [मेरा  लड़का  पांच  हजार  रुपये  में  किसी  इंड-
 स्ट्रियलिस्ट  क  यहां  नौकर  हो  भर  बह  लडका
 नौकर  हो  जिस  को  अगर  यू०  पी०  एस०  सी

 के  सामने  खडा  कर  दिया  जाए  तो  डेढ़  सौ
 स्वयं  की  नकली  भी  न  मिल  सकती  हो  ।

 इस  तरह  के  लड़के  को  अगर  किसी  इडस्ट्री
 मलिस्ट  के  पास  पांच  था  चार  हज़ार  पये
 की  नौकरी  मिलाती होते  धसको  हमें
 रोकना  होगा  t  इसके  बारे  में  भी  कोई  न  कोई
 रास्ता  निकालना  होगा  ।  जब  तक  वह  रास्ता
 नहीं  निकलेगा,  कुरप्शन  को  टूर  नहीं  किया

 जा  सकेंगी।  कुरप्शन  के  तरीके  अलग  प्रसंग
 हैं,  इसके  रास्ते  अलग  अलग  हैं  ।  मैं  चाहता
 ह कि इन सब दन  सब  चीजो पर  सरकार  बिचार

 करके  एक  कम्मिहैसिव बिल  सदन  में  भाए
 और  पार्टी  की  बात  छोड़  कर  हम  देश  की  आत
 को  सोचे  गह  देश  हमारा  है.  समाज  हमारा
 है।  हमने  उसके  मान  को  ऊपर  रखना  है  ।
 इस  दृष्टिकोण को  अपना  कर  अगर  काम
 होगा  तो  काम  ठीक  होगा  |

 Mr.  Deputy-Speaker:  Now,
 Dattatraya  Kunte,

 Shri  Dattatraya  Kunte:  I  rise  to
 make  a  few  observations.  ee

 Shri  Sheo  Narain:  Mr.
 Speaker,  Sir....

 Some  hon.  Members:  Shri  Sheo
 Narain  should  sit  down.  Shri  Datta-
 traya  Kunte  has  been  called.

 Shri  Sheo  Narain;  It  is  very  strange.
 Are  you  the  Deputy-Speaker  of  the
 House  or  are  these  gentlemen?  I  am

 Shri

 Deputy-

 also  a  Member  of  this  House.  I  am
 not  a  joke  for  these  pa  ple.

 Shri  Dattatraya  Knunte:  I  rise  te
 make  a  few  observations  on  this  Bil).
 I  am  afraid  the  scope  of  the  Bill  is
 very  limited.  I  have  heard  Members
 on  both  sides  of  the  House  waxing
 eloquent  as  regards  how  corruption
 should  be  stopped  on  the  one  side  from
 the  Ministers  and  on  the  other  side
 from  the  patwari  onwards  up  to  the
 Chief  Secretary.  But  I  am  afraid  that
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 {Shi  Dattatraya  Kunte)
 this  1s  hot  the  occasion  when  all
 those  remarks  should  have  been
 offered;  those  should  have  been  spar-
 ed  for  some  better  occasion

 Here,  an  attempt  is  being  made  to
 cover  a  possible  mistake  which  might
 have  been  made  when  the  1964  amen-
 ding  Bill  was  discussed  and  passed  by
 this  House  Was  ita  slip?  Was  it  an
 oversight”?  Or  was  it  that  the
 Drafting  Department  was  very
 eonfident  ubout  its  viewpoint?  That
 is  the  main  point  This  amending  Bill
 wants  to  save  the  Government  in
 certain  cases  which  are  pending  and
 where  the  officers  concerned  might  be
 acquitted  becau.e  of  a  lacuna  allow-
 €  to  creep  in  by  this  very  House
 and  the  other  House  in  the  Bill  that
 had  been  brought  forward  by  Govern-
 ment  before  the  two  houses  before.
 Now  through  this  Bull,  Govern-
 ment  want  to  protect  themselves.
 They  have  already  used  their  powers
 to  pass  an  Ordinance  and  they  have
 now  come  forward  before  the  House
 with  this  Bull.

 I  want  to  know  whether  this  lacuna
 pointed  out  by  the  Punjab  High  Court
 had  crept  in  us  a  slip  or  85  an  over-
 sight  or  it  was  something  that  was
 deliberately  done  Nobody  can  now  say
 anything  about  it.  If  a  mistake  has  been
 committed  before,  will  this  save  the
 mistake  which  has  been  committed?
 After  all  criminal  proceedings  are
 going  on.  If,  while  amending  section
 5(3),  the  previous  Lok  Sabha  and
 also  the  then  Government  had  allow-
 ed  these  mistakes  to  creep  in,  they
 must  take  the  responsibility  squarely.
 Every  now  and  then  to  come  forward
 before  this  House  ang  to  cover  the
 past  mistakes  by  saving  that  there  is
 a  lacuna  which  was  presumed  to  be
 covered  by  section  6  of  the  General
 Clauses  Act  is  something  very  unac-
 ceptable.

 It  happens  that  law  courts  do  exa-
 mine  much  legislation.  But  this
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 is  sO  patent  that  even  now  I  am  not
 really!  quite  sure  if  1  can  be  accepted.
 I  was  hearing  the  Minister  whem
 he  was  moving  for  consideration  and
 wondering  whether  he  would  make
 the  point  whether  retrospective  effect
 of  this  kind  could  be  given  3०  that
 the  mistake  or  lacuna,  for  which  Go-
 vernment  15  responsible,  could  be

 covered  or  protected,

 Therefore,  1  am  saying  that  the  Bull
 should  be  looked  at  from  this  pomt
 of  view  ‘The  Minister  should  have
 made  the  point  as  to  how  by  this
 amending  Bill  it  1s  at  all  possible  for
 Government  to  correct  the  mustake
 that  has  crept  in

 Shri  D  ९.  Sharma  (Gurdaspur):
 I  thank  the  hon  Member,  Shri  Lobo
 Prabhu,  for  raising  the  level  of  dis-
 cussion  on  this  Bill  I  have  heard
 him  for  the  first  time  and  I  must  say
 that  his  approach  to  the  Bill  was  not
 Parochial  lke  the  approach  of  some
 other  hon,  Members  but  was  compre-
 hensive  and  constructive  I  am  very
 glad  that  he  did  not  speak  ony  on
 this  Bill  but  also  convered  the  entire
 gamut  of  conruption

 Now,  there  are  some  friends  of
 mine  who  think  that  we  should  look
 at  this  Bill  only  as  an  amending  Bill.
 Quite  right  We  should  look  at  it
 from  a  partial,  parochial  viewpoint.
 That  can  also  do  us  good.  But  the
 fact  of  the  matter  is  that  thig  Bill  is
 called  Anti-Corruption  Bill.  When
 you  call  a  Bill  by  that  name,  you
 cannot  help  bring  in  corruption  and
 anti-corruption  If  a  man  tries  te
 steer  clear  of  these  two  things,  I
 think  he  is  an  angle?  He  is  not  a
 man  of  this  world.  He  is  a  man  liv-
 ing  in  the  7th,  8th,  9th  or  10th  heaven.
 Therefore,  I  believe  that  it  is  good
 that  we  have  highligted  the  points
 which  lead  to  corruption.

 I  am  glad  the  Minister  has  sald
 that  Ministers  will  be  included  withia
 the  scope of  this  Bill,  Ministers are
 also  public  servants.  I  mest  alee
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 admit  that  the  Cogress  has  not  spared
 any  Minister,  I  do  not  want  to  men-
 tion  the  names  of  Ministers  either  at
 the  Centre  or  at  the  state  ‘evel,  who
 have  been  charged  with  this  kind  of
 thing.  We  are  not  afraid  of  bringing
 any  Minister  within  the  purview  of
 the  provisions  of  this  Bill.  [  am  very
 happy  that  a  point  wag  raised  about
 it  and  the  hon.  Minister  of  State  pro-
 mised  that  he  would  include  Minis-
 ters  also  in  the  category  of  public
 servants.

 Now,  1  agree  with  Shr  Randhir
 Singh—and  nobody  who  has  any
 knowledge  of  life  in  this  country
 will  disagree  with  him-—that  corrup-
 tion  has  become  a  part  of  every  fibre
 of  our  society.  It  runs  through  the
 arteries  of  our  society;  it  courses
 through  the  blood  vessels  of  our  so-
 ciety.  It  permeates  everything.

 There  was  a  friend  of  mine.  We
 were  talking  about  co-operative  so-
 cieties.  These  things  come  there  too.

 Suppose  I  build  an  unautho-
 riseq  house  today  in  Delhi,  the  para-
 dise  of  civil  servants,  MPs  and  other
 functionaries.  I  have  to  give  only
 Rs.  200  to  have  it  regularised.  The
 seals  ace  there  to  show  that  the  house
 was  not  built  in  1967,  but  in  1963  or
 1984.  You  have  to  pass  only  money.
 Therefore,  it  does  not  do  well  to
 charge  the  co-operative  societies
 because  they  have  done  wrong.  But
 what  are  our  Councils.  the  Municipal
 Committees  and  all  these  things,
 doing  in  Delhi?

 Uf  you  want  the  transfer  of  teachers,
 you  have  to  give  some  money.  Of
 course,  the  monew  wil]  be  in  propor-
 tion  to  the  distance  to  be  covered  by
 your  transfer.  If  you  want  promo-
 tion,  you  have  to  give  money.  If  you
 want  some  other  advantage,  you  have
 to  give  money.  Therefore,  I  do  not
 want  to  rake  up  this  kind  of  mud

 find  all  around  ms,  which  T

 So,  this  thing  has  got  to  be  watch-
 ed,  to  be  studied,  to  be  curbed,  to  be
 controlled,  and  to  be  squeezed  out  of
 our  society,  We  may  require  क
 surgical  operation  to  do  so,  but  I
 think  our  Home  Minister.  who  is
 a  good  man  with  a  well  behaved
 manner,  will  not  be  afraid  of  wield-
 ing  the  knife  of  the  surgeon  if  it  is
 necessary  to  bring  to  law  any  case  of
 corruption,  whether  it  concerns  a
 Minister  or  a  small,  petty  official.

 Therefore,  this  Bill  is  a  Bill  meant
 to  check  the  over-increasing  rot
 which  is  spreading  in  our  society,
 the  rot  of  corruption.

 I  have  girvat  regard  for  my  hon.
 friend  Mr.  Lobo  Prabhu.  At  one  time
 he  rendered  a  great  service  to  me
 when  I  came  to  this  city  as  a  refugee.
 I  did  not  know  him.  He  was  an  ICS
 officer  I  went  to  see  him  in  connec-
 tion  with  some  work.  He  has  for-
 gotten  me,  but  I  have  not  forgottes
 him.  He  is  a  goog  man.

 He  has  stated  that  these  permite,
 licences  are  there,  that  we  are  going
 to  spend  Rs.  713  crores  on  this  thing
 and  that  thing,  that  we  are  going  to
 have  all  these  sources  of  corruption,
 I  would  ask  my  hon.  friend  through
 you  if  there  is  any  country  in  the
 world,  be  it  a  democratic  country  or
 a  totalitarian  country  or  a  country
 which  is  neither  totalitarian  nor  a
 democrarcy  but  which  enjoys  perso-
 nal  autocracy  like  China,  is  there  any
 country  in  the  world  today  where
 permits  and  licences  and  quotas  are
 not  issued  in  one  form  or  another.  I
 read  about  the  Soviet  Union.  There
 they  call  it  blat;  people  pass  on  money
 to  officers  to  get  good  blats.

 What  is  happening  in  China?  AR
 this  struggle that  is  going on  in  China
 is  not  a  political  revolution,  is  not  am
 ideological  revolution,  is  not  a  revolu-
 tion  which  wants  to  conserve  the
 power  .of  one  person.  It  may  have
 those  objectives  also,
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 [Shr:  0.  ८.  Sharma)
 Mr.  Deputy-Speaker,  your  hand  1s

 more  often  on  the  bell  than  your  ear
 i@  on  the  voice  of  the  person  who  is
 speaking.  I  thank  you  very  much.

 I  was  commenting  very  respectfully
 that  this  revolution  in  which  our
 ewn  Indian  diplomats  have  been  the
 most  unfortunate  victums,  that  cultu-
 ral  revolution  is  in  many  ways  direct-
 @d  against  corruption  and  also  very
 amalj  places  ॥  China  corruption  is
 somehow  in  the  ar  The  two  world
 wars  have  also  brought  in  more  cor-
 ruption  all  over  the  warld  Therefore,
 Please  do  not  blame  the  Congress
 Government  or  any  body,  Corruption
 has  got  to  be  treated  like  an  epidemic.
 Of  course,  Mr  Deputy-Speaker,  you
 are  a  lucky;  man  as  you  have  a  driver.
 1  have  no  driver  these  days  and  1
 wanted  a  driver.  Half  a  dozen  drivers
 came  to  me  with  their  licences,  1  tell
 you  that  they  could  not  bring  the
 car  out  of  my  House.  They  al!  have
 Licences  and  certificates.

 We  are  living  आ  a  sorry  world,
 in  a  world  which  we  want  to  reshape.
 This  Bill  will  help  us  reshape  the
 word ते  to  some  extent.  Presumption
 is  a  very  useful  thing.  Go  to  the
 elubs  in  Delhi  or  Calcutta  or  Bombay
 where  these  aristocratic  people  meet
 and  see  how  Much  money  they  spend
 playing  rummy  and  bridge  and  other
 things.  What  is  the  money  they
 spend  per  point?  I  wish  to  submit
 that  the  whole  life,  from  patwari  to
 the  highest  man  has  got  to  be  cleaned
 up.  It  is  an  Augean’s  Stable  but  who
 will  clean  1t?  We  need  a  Hercules  to
 clear  it.  Who  will  be  the  Hercules?
 Not  the  Home  Minister,  nor  the
 Minister  of  State.  Each  one  of  us
 will  have  to  clean  up  this  Augean
 Stable  in  this  country.  If  we  do  not
 do  that,  be  it  Jan  Sangh  or  Swatan-
 tra  or  Congress  or  Communist or  any
 other  party  or  the  party  of  my  fiend
 Mr.  Dwivedy  or  the  party  of  Dr.
 Lohia,  whatever  party  it  may  be,  that
 party  will  go  under  because  of  the
 weight  of  this  corruption  which  ts
 Milling  our  public  Hfe  and  social
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 life  and  individual  life.  आ  is  a
 timely  Bill  and  it  will  put  a  little
 heart  into  these  persons  who  arg  try-
 ing  to  rectify)  things.

 Shri  V.  Krishnamoorthi:  Ma.
 Deputy-Speaker,  Sir,  we  oppose  this
 Bill  on  the  ground  that  even  if  the
 Bull  as  amended  is  passed,  it  will  be
 unconstitutional  and  it  will  offend
 article  20  of  our  Constitution,  I  will
 revert  back  to  that  point  when  I
 move  my  amendments  and  offer  my
 criticisms  on  that.  About  the  general
 scope  of  the  Bull.  1  thmk  my  hon.
 friend  Mr.  Lobo  Prabhu  has  taken
 the  cat  out  of  the  bag,  that  Ministers
 also  should  be  included  in  the  scope
 of  the  Bill.  The  Minister  said  that
 the  Bill  cavers  Ministers  also,  even
 though  the  explanation  1s  not  at  all
 forthcoming  clealy  in  letters  We
 are  talking  about  corruption  in  the
 offices;  we  are  talking  about  corrup-
 tion  in  the  cadre  of  government  ser-
 vants  We  must  take  note  of  the
 fact  that  there  is  a  lot  of  people  out-
 side  this  House  talking  of  corruption
 in  the  political  level  and  they  say
 that  this  should  be  wiped  off.  Ceasar's
 wife  must  be  above  suspicion.  Be-
 fore  We  accuse  a  government  servant
 that  he  is  corrupt,  before  we  accuse
 a@  peon  or  8  clerk  or  an  Assistant  Sec-
 retary  or  a  Secretary  ण  a  Collector
 that  he  js  corrupt  we  must  be  above
 suspicion  ourselves,  and  we  should
 not  be  criticised  by  the  same  standard
 by  which  we  are  criticising  the  gov-
 ernment  servants.

 The  Ministers  should  be  included
 within  the  scope  of  this  Bill,  The
 Ministers  should  not  be  excluded
 from  the  Anti-Corruption  Laws
 (Amendment)  Bill.  While  I  agree
 with  my  hon.  friend  that  Ministers
 also  should  be  included  in  the  scope
 of  the  Bill,  Ministers  alone  would  not
 be  sufficient:  I  urge  that  all  the  Cent-
 ral  Ministers,  the  State  Ministers,  the
 Members  of  Parliament  including  the
 Speaker  and  you,  Mr.  Deputy-Spea-
 ker,  all  people  who  are  occupying
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 Public  offices  must  be  included  with-
 in  the  scope  and  the  ambit  of  the
 Anti  tion  Laws  (Amendment)
 Bill.  It  should  not  be  restricted  to
 government  servants  alone.

 JYAISTHA  25,

 We  are  seeing  in  the  country  that
 only  peons  getting  just  one  rupee  or
 "nm  or  chaprassis  or  other  servants
 who  receive  just  four  annas  or  eight
 annas  by  way  of  corruption  are  being
 prosecuted,  The  big  people  receiving
 lakhs  of  rupees  and  thousands  of
 Tupees  somehow  or  o  her  manage  to
 get  out  without  any  trouble.  So,  the
 Anti-Corruption  Law  must  apply  not
 only  to  servants  at  the  government
 level  but  at  the  political  level  also.

 We  hear  about  so  many  repoits.  the
 Santhanam  Committee  report  and  also
 the  code  of  conduct  for  Ministers,
 Members  of  Parliament  and  other
 things.  But  before  the  election,  what
 was  going  om?  The  party  in  power
 directly  gets  crores  of  rupees,  lakhs
 of  rupees,  from  Birlas,  Bajajs  and
 such  other  industrialists.  (Interrup-
 tion).  Of  course,  Kamaraj  has  accept-
 ed,  or  rather,  the  All-India  Congress
 President,  Kamaraj,  has  stated  before
 the  elections  that  they  did  not  get  as
 much  money  from  the  industrialists
 ag  they  gof  it  m  the  past.  What  for
 are  they  receiving?  Just  to  give  some
 licences  to  them  after  coming  into
 power.  Is  it  not  corruption?

 How  are  we  going  to  curtail  cor-
 ruption?  [If  you  want  to  curtail  cor-
 ruption,  you  Must  define  correctly
 what  is  corruption  and  in  what  form.
 Corrupation  must  be  wiped  out.  If
 lakhs  of  rupees  or  thousands  of  rupees
 are  got  from  the  industrialists  and
 thereafter  they  are  given  licences,  is
 it  not  corruption?  I  want  to  ask  that.
 This  Bill  does  not  include  in  its  scope
 the  Ministers.  It  ig  stated  in  the  Bill
 that  if  government  servants  possess
 more  wealth  than  they  are  presumed
 to  possess,  then  it  is  assumed  that  they
 have  received  money.  How  many
 Ministers  who  occupy  their  office  have
 been  subjected  to  this  provision  so
 far?  My  hon.  friend  Shri  Lobo
 Prabhu  cited  some  cases.  J  would
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 like  to  say  that  the  ex-Congress  Pre-
 sident,  Sanjivayya,  had  stated  that
 people  before  they  occupy  office  were
 paupers,  but  after  that,  they  are  own-
 ing  lakhs  of  rupees  and  crores  of
 rupees  in  their  song  name,  wife's
 name,  daughter’s  name,  son-in-law’s
 name  and  in  the  name  of  so  many
 other  relations.  Having  accumulated
 money  like  this,  having  received
 money  and  having  indulged  in  corrup-
 tion  in  some  other  forms,  they  have
 not  been  prosecuted  so  far.  So,  the
 Minister  should  not  be  content  by
 saying  that  this  Bill  includes  Mims-
 ters  also.  There  must  be  a  clear  pro-
 vision  which  includes  Ministers,  and
 there  must  also  be  a  clear  expression
 what  corruption  means;  there  1s  poli-
 ucal  corruption  and  there  is  power
 corruption.  1  have  got  instances  of
 corruption  by  way  of  giving  seats
 also,  giving  party  seats;  there,  not
 here  (Interruption).  This  corruption
 must  be  wiped  out.

 I  request  the  hon,  Minister  to  come
 forward  with  a  categorical,  compre-
 hensive  Bill  including  the  provisions
 which  have  been  suggested  by  hon,
 Members.  I  will  deal  with  the  defects
 of  the  Bill  when  I  move  my  amend-
 ments.  With  these  words,  I  finish.

 Shri  Tenneti  Viswanathan  (Visa-
 khapatnam):  Sir,  I  join  my  other
 friends  in  saying  that  government
 must  soon  bring  a  comprehensive  Bill
 if  they  really  want  to  comvat  corrup~
 tion.  I  understand  the  Minister  said
 that  ministers  gre  includeq  within  the
 purview  of  this  Act,  but  1  am  afraid
 they  are  not.  This  Act  is  not  intend-
 ed  for  ministers.  It  only  deals  with
 public  servants  and  we  know  who
 public  servants  are.  There  are  many
 leading  cases  on  this  subject  and  min-
 isters  never  come  under  it.  Just  to
 get  the  consent  from  the  other  side,
 he  rises  and  says  that  ministers  can
 be  included.  We  cannot  take  such  a
 statement  at  its  face  value,  unless  he
 brings  immediately  an  amendment.
 That  amendment  will  certainly  in-
 volve  several  other  consequential
 amendments  to  the  main  Act.
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 [Shri  Tenneti  Viswanathan]
 On  so  many  occasions,  when  ques-

 tions  are  asked  about  black-marketing
 and  what  action  Government  has
 taken,  within  the  last  few  days  we
 have  heard  the  reply  “What
 ean  we  do?”  The  minister  absolves
 himself  of  the  responsibility.  There
 is  price  control.  If  a  man  sells  at  a
 higher  price,  the  minister  says,  “What
 can  I  do?”  When  that  is  the  frame  of
 mind  of  the  ministers  does  Mr.  Lobo
 Prabhu  or  Mr.  Krishnamurthi  think
 that  Government  will  bring  forward
 a  comprehensive  Bull?  This  Congress
 Government  is  not  in  such  a  mood  and
 I  do  not  think  it  will  bring  such  a  Bill.

 As  Mr,  Kunte  and  Mr.  Krishna-
 murthi  said,  1  also  find  some  difficul-
 ties  from  the  point  of  view  of  the
 Constitution.  Here  retrospective  effect
 is  sought  to  be  given  ta  presumption
 of  guilt,  which  is  clearly  against  the
 Constitution.  [  shall  be  happy  if  the
 minister  can  satisfy  the  House  on
 that  point.  I  do  not  want  that  any
 Person  should  escape  because  of  a
 lacuna  in  the  law.  But  if  there  is  a
 lacuna,  it  cannot  be  made  good  now.
 So  far  as  criminal]  offences  are  con-
 cerned,  it  is  next  to  impossible  and
 unconstitutional  to  give  retrospective
 effect  to  a  presumption  of  guilt.  All
 of  us  are  anxious  that  the  minister
 should  take  every  step  to  bring  down
 corruption.  But  the  real  corruption
 is  political  corruption,  to  which  refer-
 ence  has  been  made.  This  Act  does
 not  aim  at  combating  that.  The  anti-
 corruption  laws  have  been  there  for
 a  long  time,  but  they  have  not  been
 useful  in  bringing  down  political  cor-
 ruption,  In  fact,  that  is  why  the  San-
 thanam  Committee  came  into  exist-
 ence.  Therefore,  to  give  an  assur-
 ance  that  this  will  also  cover  minis-
 ters  is  somewhat  ineffective  and  I  do
 not  think  we  can  take  it.  I  shall  be
 very  happy  if  immediately  a  Govern-
 ment  amendment  is  circulated  that
 public  servant  includes  ministers  and
 members  of  legislatures  and  Parlia-
 ment.  I  shal]  be  happy  to  support  the
 Bill  then.  We  can  then  sit  together
 and  Same  a  first-class  anti-corruption
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 law  which  will  save  the  honpur  of  the
 country.  Today,  from  morning,  till
 evening,  whether  in  Assemblies  or  in
 Parliament,  we  talk  about  corruption.
 We  are  almost  swimming  in  an  ate
 mosphere  of  corruption  in  this  coun-
 try.  I  entirely  agree  that  corruption
 cannot  be  rooted  out  completely,  but
 certainly  we  can  minimise  it,

 We  should  not  also  pass  legislation
 which  gives  easy  scope  for  officials  to
 become  corrupt  or  to  corrupt  society.
 Take  controls  for  example  or  the  pro-
 hibition  law  in  the  various  States.
 TOo  many  discretionary  powers  given
 to  Income-tax  Officers  or  Commercial
 Tax  Officers  leag  to  corruption,  In
 fact,  wherever  there  is  discretion  ves-
 ted  in  any  officer,  there  is  a  chance
 to  bargain.  It  seems,  Sir,  you  said
 that  corruption  is  a  social  evil.  May
 I  tell  you  respectfully,  nobody  will
 willingly  offer  a  bribe  to  an  officer  or
 dowry  to  a  son-in-law.  There  is  an
 implied  sense  of  compulsion  from  the
 officer  and  the  son-in-law.  Files  do
 not  move;  licences  and  passports  do
 not  come  without  money.

 Mr.  Deputy-Speaker:  Dowry  is  not
 covered  by  corruption.

 Shri  Tenneti  Viswanathan;  Social
 evil  means  an  evil  generated  by  the
 society.  Society  did  not  start  with
 corruption.  Society  began  to  become
 corrupt  when  administrations  came
 into  existence  and  began  to  haram
 the  people,  taking  advantage  of  needs
 of  society.  They  exercise  powers  over
 the  people  of  exploit  situations,  When
 men  want  to  perpetuate  themselves  in
 the  position  they  get  into,  then  only
 corruption  begins.  Then  they  use  the
 power  in  their  hands  and  the  people
 will  be  compelled  to  yield  to  this  tem-
 ptation  and  somehow  get  through
 their  business.  But  it  is  not  an  evil
 generated  by  the  society,  it  is  an  evil
 generated  by  the  governments  in
 power.  That  is  why  I  thought  that
 there  is  a  small  difference  in  the  inter-
 pretation  of  the  word  “social”  evil.
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 But  confining  ourselves  to  this  Bill,
 the  scope  of  the  Bill  is  with  regards
 to  a  presumption  which  is  to  be  given
 retrospective  effect.  I  am  afraid,  un-
 less  the  Minister  is  very  clear  about
 it,  this  law  will  not  be  of  use  and  per-
 haps  he  will  have  to  come  back  again
 with  another  amendment,

 Shri  छ,  Shanksranand  (Chikodi):
 Sir,  I  rise  to  support  the  Bill.  The
 scope  Of  this  Bill  is  very  limited.  From
 the  speeches  made  by  the  hon.  Mem-
 bers  who  spoke  from  this  side  and
 also  that  side,  I  find  that  nobody  has
 spoken  against  the  Bill.  The  hon.
 Members  spoke  on  corruption,  anti
 Or  otherwise,  this,  that  and  the  other,
 which  is  not  relevant  for  the  purpose
 of  passing  or  rejecting  this  Bull.  The
 Bill  says  that  after  1947  there  was  the
 Anti-Corruption  Laws  (Amendment)
 Act  of  1964.  There  the  law  provided
 a  certain  presumption  regarding  the
 guilt  of  the  accused.  Under  the  1947
 Act  the  guilt  was  presumed  on  proof
 of  the  fact  that  a  certain  person  was
 possessing  a  certain  property  which
 he  could  not  account  for.  The  1947
 Act  required  proof  of  possessing  a  cer-
 tain  amount  of  illegal  gratification.
 The  1964  Act  did  not  require  it.  But,
 unfortunately,  there  was  no  provision
 for  the  pending  cases  before  the  1964
 Act  came  into  force.  Therefore,  to
 give  effect  to  that  this  Bill  has  been
 brought  forward.

 Instead  of  speaking  for  or  against
 the  Bill,  the  hon.  Members  spoke
 about  corruption  which  this  Bill  has
 nothing  to  do  with.  Whether  “the  pre-
 sumption”  should  be  given  effect  to
 in  respect  of  the  pending  cases  in  ac-
 cordance  with  the  provisions  of  the
 1964  Act  is  the  question.  When  I
 heard  the  speechés  of  the  hon,  Mem-
 bers  about  corruption,  I  thought  are
 we  not  ourselves  doing  some  corrupt
 act  by  prolonging  the  hours  of  busi-
 ness  of  the  House  by  talking  some  एन
 relevant  things  and  earning  remune-
 ration  every  day?  What  is  corrup-
 tion?  Corruption  is  nothing  but  ille-
 gai  gratification,  illegal  remuneration.

 By  prolonging  the  hours  of  business
 of  this  House  as  a  result  of  talking
 things  that  are  irrelevant  we  are  re-
 ceiving  illegal  gratification  by  way  of
 remuneration.  Are  we  not  doing  a
 cor,  upt  act?  When  we  talk  of  corrupt
 persons,  including  ministers  and
 others,  we  must  also  be  conscious  to
 do  our  duty,  and  we  should  not  do
 anything  to  gain  illegal  remuneration,

 Sir,  this  Bill  is  pure  and  simple.  Un-
 fortunately,  I  shculd  say,  1  is  an  irony
 of  democracy  that  legislators  are  not
 required  to  know  law.  If  a  man
 wants  to  become  a  doctor  he  has  to
 possess  a  degree  in  medicine;  to  be-
 come  an  eNgineer  he  has  to  possess  a
 degree  in  engineering;  to  become  a
 clerk  he  must  be  at  least  a  matricu-
 late;  but  to  become  a  legislator  in  a
 democracy  he  is  not  required  to  know
 low,  That  js  the  irony  of  democracy.
 We  cannot  help  it.  By  that  we  are
 Plolonging  the  hours  of  business  of
 this  House  and  gaining  illegal  grati-
 fication.  We  should  not  do  that.

 Shri  Inderjlt  Malhotra:  This  legis-
 lation  is  about  corruption.  How  can
 you  say  something  on  this  legislation
 unless  you  talk  about  corruption?

 Shri  B.  Shankaranand:  I  am  coming
 to  that.  Have  those  hon.  Members  who
 spoke  about  corruption,  and  introduc-
 ed  here  any  comprehensive  Bill  of
 their  own  to  prevent  or  root  out  cor.
 ruption?  They  have  not  done  that.
 But  they  want  to  express  their  view
 on  corruption  when  the  Bill  has  no-
 thing  to  do  with  corruption  but  its
 presumption,

 An  hon.  Member:  Please  read  the
 Statement  of  Objects  and  Reasons.

 Shri  छ.  Shankaranand:  if  the  hon.
 Member  reads  them,  he  will  know  the
 position  better.

 Because,  in  law  a  person  is  held
 guilty  only  when  the  guilt  is  proved
 against  him;  otherwise,  he  is  presum~
 ed  to  be  innocent.  But  here,  in  this
 Act,  the  presumption is  otherwise,
 For  that  purpose,  this  Bill  is

 = introduced.  I  am  afraid,  with  due
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 [Shri B.  Shankaranand)
 respect  to  all  Members  of  this

 An  hon.  Member:  Excepting  you.
 Shri  छे,  Shankaranand:  Of  course,

 extepting  that  person  who  said  “ex-
 cepting  you.”

 An  hon.  Member:  He  has  not  spok-
 en  anything  about  the  Bill.

 Shri  B.  Shankaranand:  This  Bill  is
 intended  to  cover  cases  pending  in  the
 court.  On  that  I  would  like  to  draw
 your  attention  to  the  fact  that  in  Cri-
 minal  Appeal  62-D  of  1966  the  Pun-
 jab  High  Court  took  a  contrary  view
 and  held  that  the  presumption  was
 not  saved.  Because  there  is  a  little
 Jacuna,  should  the  guilty  persons  be
 allowed  to  get  away  from  being
 punished  by  the  law  courts?  Which
 Member  wants  that  situation  to  come
 by  opposing  this  Bill?  So  I  do  not
 understang  why  they  are  opposing  this
 Bil.  1  should  say  that  every  member
 of  this  House  wants  that  every  guilty
 person  should  be  punished.  So,  they
 should  unanimously  support  this  Bill
 instead  of  saying  some  irrelevant
 things  about  corruption,  this  and  phat
 without  knowing  what  this  Bill  is  for
 and  what  its  purposes  or  objects  are.

 I  support  the  Bill  and  I  submit  that
 none  has  spoken  against  the  Bill,  in
 the  sense  that  no  member  has  men-
 tioned  any  point  which  will  go  against
 the  Bill.

 Shri  B,  N.  Shastri  (Lakhimpur):
 Sir,  on  a  point  of  order.  The  hon.
 Member  who  has  just  concluded  his
 ippeech  cast  an  aspersion  on  the  mem-
 bers  who  are  not  in  the  legal  profes-
 sian.

 Shri  छ.  Shankaranand:  No,  Sir.  I
 have  not  cast  any  aspersion.

 Shri  छ,  श्र.  Shastri:  He  said  that
 those  members  who  are  not  in  the
 legal  profession  are  prolonging  the
 business  of  this  House.

 Shri  ह,  Shankaranand: That  is  my
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 Shri  KH.  Lakkappa:  Sir,  1  rise on  भ
 point of  order.  The  hon.  Member hat

 Shri  Sheo  Narain:  You  are  tos
 late,

 Shri  ऊ.  Lakkappa:  He  said  that
 those  who  are  not  legally  equipped  are
 not  eligible  to  speak  and  that  they  are
 wasting  the  time  of  the  House.  That
 statement  of  the  hon.  Member  should
 be  expunged.

 Mr,  Deputy-Speaker:  That  is  4
 general  observation  that  he  hag  made,
 to  which  someone  has  already  taken
 objection.  It  is  not  unparliamentary.
 It  may  be  erroneous,

 An  hon.  Member:  It  shows  lack  of
 commonsense,

 tak  राय  (पुरी):  उपाध्यक्ष

 महोदय,  आज  जिस  आप्टाचार  विरोधी

 बिल  पर  बहस  हो  रही  है  तो  पहली  बात  तो

 में  यह  कहना  चाहता  हूं  कि  यह  बिल  एक
 अधूरा  बिल  है  ।  जो  सरकारी  नौकर

 लोग  हैं  उन  के  सम्बन्ध  में  सिर्फ  इम  बिल  में
 जिस  है  बातों  जो  मो  नोग  हैं,  बड़े  बडे
 करोड़पति  है  जिनके  कारण  देश  में  अत्याचार
 फैल  रहा  है  उन  के  बारे  में  कोई  जिस  नहीं
 है।  अमल  में  हमें  पहले  इस  बुनियादी
 चोज  पर  जाना  चाहिए,  मौलिक  चोक  पर

 जाना  चाहिए  कि  समाज  में  अआष्टाचार
 क्यो  हो  रहा  है?

 में आप  का  श्यान  एक  बहुत  पुरानी
 वात  पर  खीचना  चाहता  हूं  कौर  वह  है  भोम
 पितामह कां  पह  वाक्य  ग्रोथ  कालस्य
 कारण”  ।  जिस  देश  में  राजा  सादगी

 से  रहेगा  और  यहां  अजा तंत्र  चलता  है  तो  यहां
 मंत्री लोग  जब  सादगी  से  रहेगे और  एक
 आदर्श  जोवन  ग्यात  करेंगे  तो  समाज  में  अन्य
 तबके  के  लोग  ,अफसर  और  जो  नीचे  आसे
 लोग  हैं  वह  उन  का  अनकरण  करेंगे,  इस  मामले
 में  उन  को  नकल  करेगे  ।  असल में  पिछे

 बीस  साल  से  हम  इस  बीज  को  देखते  था
 रे  जै  कि  मंत्री  लोग,  करोड़पति  लोग  और
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 ag  नौकरशाह जोकि  एक  हजार  उपजे  से  कि  गह  हवा  नही  करेगे।  असल  में  भारत  सरकार
 ज्यादा  तनख्वाह  पाते  है,  यह  तीन  किस्म  के
 लोग  मिल  कर  देश  को  लूट  रहे  हैं।  यह
 मंत्री  लोग,  करोड़पति लोग  और  जो  बड़े
 बड़े  सरकारी  अफसर  हैं  और  जो  कि  1000

 रुपया  मासिक  से  ज्यादा  वेतन  ले  रहे  हैं
 यह  तीनो  अकार  के  लोग  मिल  करके  आज

 देश  को  लूट  रहे  हैं।  |  प्रखर  इस  सवाल को
 इम  नज़र  अंदाज़  कर  देंगे  तो  हम  भ्रष्टाचार
 को  रोक  नही  थगे  |

 भीष्म  पितामह  का  कहा  हुआ  यह
 बाक्यपूरीतरह से  लागू  होता  है  ।  स्वतंत्रता
 प्राप्ति  के  समय  और  उस  के  1-2  वर्ष  बाद  तक
 गाधी  जी  का  युग  था  अर्थात  वह  एक  सादगी
 और  कर्त्तव्यनिप्ठा  का  जमाना  था  i  लेकिन

 आजादी  प्राप्ति  के  एक,  दो  साल  के  आद  से

 नेहरू  युग  शरू  हुआ  गाधी  जी  का  जो  स्वतंत्रता

 ताप्ती  के  एक,  दी  साल  बाद  तक  का  युग था
 बह  जेसा  मैं  ने  कहा  सादगी  और  कत्तव्य
 निष्ठा  का  युग  था  और  जो  बडे  बड़े  लोग  थे
 और  नौकरशाह  लोग  थे  बन्  माधो  जी  के
 सादगी  के  र  पते  गलने  लगे  थ,  वह  कराई
 सी०  एम०  अफ़सरान  अपना  उस  ठाठ
 बाट  और  खर्चीली  जिदगो  को  सादा  और

 कम  खर्चीला  बनाने  की  कोशिश  करने  लग
 गये  थे  लेकिन  गांधी  पूग  को  उर्मात्ति  के  साथ
 और  नेहरू  युग  के  आगमन  के  माथ  वह  सादगी
 और  कनंव्यनिप्ठा  की  भावना  भागने  लगी

 और  वह  नौकरशाह  लोग  फिर  से  अपनी  उसी
 पुरानी  लीक  पर  ठाठ  बाट  की  जिंदगी  पर
 अल  पडे  और  भ्रष्टाचार  बढ़ने  लगा |
 जीवन  खर्चीला  हो  गया  ।  नेहरू  युग  के  आने

 से  विलासिता,  खर्चीलापन और  वैभव  देश
 थे  आगया।  खर्चीलापन  और  लूट  फिर
 जारी हो  गई।  अभी  कुछ  दिन  पहले  यह
 भांग  की  गई  थी  कि  पिछले  तीन  साल  मैं  जो

 अब् टाचार  हुआ  है,  जो  मंत्री  लोगों  के  चलते
 भष्टाचार  हुआ,  उम  की  जाच  करायी  जाय
 लेकिन  पिछले  हफते  श्री  चव्हाण  ने  ऐसो

 आंत्र  बैठाने  से  इंकार  कर  दिया  ओर  कह  दिया

 के  चलते  हिन्दुस्तान  में  भष्टाचार  फैल  रहा  है।
 तीन,  चार  दिन  पहले  इस  सरकार  को  यह
 बात  माननी  पड़ी  कि  उड़ीसा  सरकार  ने
 सी०बी  आई०  की  रिपोर्ट  मागी  थी  लेकिन
 केन्द्रीय  सरकार  ने  उस  रिपोर्ट  को  उड़ीसा
 सरकार  को  देने  से  इकार  कर  दिया  ।
 अब  जाहिर  है  कि  चूकि  उडीसा  को  वेतनमान
 सरकार एक  गेर  काग्रेसी  सरकार  है  और

 पहले  के  काग्रेसी  मत्रिमडल  के  पुराने  मंत्रियों  के
 खिलाफ  भष्टाचार  के  जो  आरोप  थे  उन  की

 जाच  करवाने  के  लिए  कहा  गया  था  लेकिन
 सी०  बी०  आई०  की  रपट  जोकि  'पालिका
 हो  चुकी  है  उसको  देने  से  इकार  कर  दिया
 गया।  अब इस  से  साफ  साबित हो  जाता
 है  कि  उडीसा मे  जो  पुराने  भूतपूर्व  कांग्रेसी
 मुख्य  मन्नी  थे,  श्री  बीजू  पटनायक  और  श्री
 सोरेन  मित्र,  दोनो के  बिस्तर  आरोपो के  बारे
 में  जाच  करके  जी  रिपोर्ट  केन्द्रीय  सरकार  को
 मिलो  थी  चुकी  वहा  पर  इस  समय  *र  काग्रेसी
 मंत्रिमंडल है  इसलिए  उसे  रिपोर्ट  की  उनके

 द्वारा माग  करने  पर  भी  उसे  देने  सेइ कार कर
 दिया।  इसलिए  आज  यह  भावश्यक

 होगया  है  कि  जो  ऊपर  बाने  लोग  हैं,  करोड-
 पत्ति  लोग  हैं,  जो  नौकरशाही  लोग  है,  जो  मंत्रि

 लोग  हैं  उनके  खर्चे,  फिजूल  खर्ची  और  उनके
 वैभव  पूर्ण  रहनसहन  पर  रोक  लगायी जाब
 ताकि  यह  भ्रष्टाचार बद  हो  सके।

 15.57  brs,

 [Sart  MANORARAN  in  the  Chair]

 मैं  आप  के  सामने  यूरोप  और  अमरीका
 की  मिशाल  देना  चाहता  हूं।  पिछली

 दो,  तीन  जो  योजनाएं  हुई,  पहली  और  द्र मरी
 योजना  में  शुरू  में  कुछ  लोग  सोचने  लगे  कि
 उत्पादन  बढ़ेगा  ,  पैदावार  बनाने  के  लिय
 लोगों का  ध्यान  उस  ओर  जाने  की  शुस्ता
 हुई  लेकिन  पैदावार  बढ़ाने  के  पहले  हमारे
 देश  के  मंत्री  लोग,  नौकरशाह  लोग,  करोड़पति
 सोग  वही  यूरोप  के  वैभवपूर्ण  भोर  कर्बी
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 [आआ  रबी  राय]
 जीवन मान को  स्टैन्डड  आफ  लिविंग  को

 बढ़ाने  की  कोशिश  करते  रहे।  इसलिए
 इन  लोगों  के  चलते  समाज  में  भष्टाचार  फैला
 और  हमारे  देश  में  जो  27  करोड  लोग  सीन
 आने  रोज़  में  बसर  करते  हैऔर  यह  करोड-
 बती  लोग,  बिड़ला  परिवार के  लोग  जिनकी

 कि  दैनिक  आमदनी  एक  लाख  पये  होती
 है  और  सभापित  महोदय  आप  तो  जानते
 @  हे  कि  हजारी  रिपोर्ट  में  बस  बात  का  जिक्र
 भी है।

 यह  लोग  आज  खर्चीला  जीवन  बिता
 दहे हैं।  करोड़पति,  नौकरशाह  और  मंत्री,

 बहू  तीनों  मिल  कर  जिस  तरह  से  देश  को
 न्यूट  रहे  है ंस  से  मालूम  होता है  कि  कुछ
 उक  लगनी  चाहिये  खर्चे  पर।  मैं आपको
 रक  उदाहरण देता  हूं।  कुछ  महीने  पहले
 हमारे  देश  की  अधीन  मंत्री  योरप  गई  थीं
 वियतनाम  के  बारे  में  प्रस्ताव  पर  चर्चा  करने  के
 लिये  मिश्र  के  राष्ट्रपति  नासिर,  युगोस्लाविया
 के  राष्ट्रपति  टीटी  और  सोवियत  संघ

 के  प्रघन  मंत्री री  कोसिजिन  के  साथ

 wa  प्रधान  मंत्री  लौट  रही  थीं  तो  उन  के  स्टाफ

 के  जो  लोग  थे  वह  हिन्दुस्तान वापस  आ  गये
 के  2  वह जहाज खाली  आया  था  जिस  पर
 लाखों दंपये खर्च हुए । पये  खां  हुए  7  मैंने आप  की  यह
 कजोर  इस  लिय ेदी  कि  जब  प्रधान  मंत्री
 अस  तरह  के  खर्च  में  चलेंगी  तब  जिला  मजिस्ट्रेट
 at dito ito Wo  ओर  नीच ेके  अफसर  जो
 हैं बयो ऐसा नहीं करेंगे । नहीं  करेंगे।  जैसा  मैं  ने  बतलाया

 भीष्म  पितामह ने  कहा  है:

 “राजा  कालस्य  कारण”

 आज  हमारे  सामने  यह  चीज  स्पष्ट  है  कि  बुराई
 की  नकल  करते  हैं  लेकिन  योरप  कौर  इंगलिस्तान
 की  अच्छी  बातों  की  नकल  करना  नहीं  सीखा
 दैहमसोगोंने।

 मैं  भाप  को  दो  उदाहरण  दूमा  ।  आप
 लगते हैं  कि  जब  भादजनहांवर  राष्ट्रपति थे

 तब  उन  के  निजी  सचिव  ने  एक  करोड़पति  के
 साथ  खाना  खाया।  न्यूयार्क में  यह  चर्चा
 चली  कि  जिस  करोड़पति  के  साथ  उन्होंने
 खाना  खाया,  उन  का  सरकार  के  साय  कोई
 कंट्रैक्ट  था।  लोगो  ने  कहा  कि  निजी

 सचिव  ने  इस  तरह  को  कार्रवाई  की  है  कि
 उन्हें  आफ़िस  से  हटा  देता  चाहिए।  आप
 को  पता  होगा  कि  आइजनहावर के  निजी
 सचिव को  नौकरी  से  हटना  पड़ा  ।  इसी

 तरह  मैं  बतलाना  चाहता  हू  कि  1945  में
 जब  इंग्लिस्तान में  इटली  की  सरकार  हुई
 तो  उस  वक्त  बडे  अर्थनीति डाल्टन  चांसलर

 आफ  एक्सचेकर थे।  जव  वह  बजट पेश
 करने  चले  तो  लीकेज  हो  गया।  चा चिल ने
 जो  उस  समय  विरोधी दल  के  नेता  थे,  हाउ
 आफ  कॉमन्स  में  सवाल  उठाया।  इटली  साहब
 को  हाउस  में  ऐलान  करना  पड़ा  कि  डाल्टन
 ने  इस्तीफा दे  दिया  है।

 इसी  तरह  को  नजीर  मै  एक  और दूंगा
 1934  का  किस्सा  है  ।  मैंकडानत्ड  इंग्लैंड

 के  प्रधान  मंत्नी  थे।  उन्होंने  एक  मोटर

 कार  उपहार में ली।  उस  वक्त  हाउस आफ
 कामन्स में  नहीं,  लेबर  पार्टी  के  संसदीय दल
 में  बहस  हुई  कि  क्या  इंग्लिस्तान  का  प्रधान
 मंत्री किसी  व्यापार  से  इस  तरह  का  उपहार
 ले  सकता  है?  उन  को  उस  व्यापारी को
 मोटर  कार  लौटानी पड़ी  n

 16  brs,

 इन  दोनों  उदाहरणों  से  यह  बात  साबित
 होती  है  कि  इंग्लिस्तान  और  योरप  में  भले
 ही  भ्रष्टाचार  ही  लेकिन  उतना  उस  का  असार
 नहीं हैं  जितना  हिन्दुस्तान और  एशिया  के
 दसरे  देशों  में।  मैं  आप  को  एक  और

 उदाहरण  बतलाऊँ।  एन कमा  साहब  के
 मंत्रिमंडल  के  एक  मंत्री ने  एक  सोने  की  कुर्सी
 किसी  से  शी।  जब  बात  उठी  तो  उन  की  पत्नी
 ने  कहा  कि  उन  का  यह  कुर्सी  लौटाना  असम्भव

 है  -  इस  पर  एम्मा  साहब  के  मंत्री  को

 हटना  पड़ी  1  बाद  में  एम्मा  आदि
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 को  भी  हटना  पड़ा  7  इसी  तरह  आप

 चोंग  कि  ताकतों साहब  को  भी  जाना  पड़ा।

 पिछले  15-20  यालों  से,  जब  से

 हिन्दुस्तान  भाजाद  हुमा,  हिन्दुस्तान में  लोगो

 की  एक  भारत  हो  गई  है,  यहां  के  पुराने  शासकों

 के,  इंग्लिस्तान और  फ़ारस  के,  खर्चीली  जीवन
 की  वह  नकल  करते  हैं।  इस  सिये

 ओरा  कहना  है  कि  यह  जो  आधष्टाघार  मिटाने

 के  सिये  बिल  भाया  है,  उस  के  साने  से  कोई
 अष्टाबार  सकने  वाला  नहीं  है।  यह
 जरूर  हो  सकता  है  कि  कोई  अफसर  किसी

 मलरी  को  खुश  न  करें  तो  उस  अफसर  को  पकड़
 लिया  जाये  और  उस  के  खिलाफ  कार्रवाई
 कोड़ाये।  लेकिन जो जो  अफसर जो  नौकरशाह
 आज  करोडों  ओर  लाखो  क्षय  ले  कर  सर्च

 करने  हैं  ,  उन  के  खिलाफ  कुछ  नहीं  होगा n
 अच्छी  तरह  से  मै  जानता  हैं  कि  मंत्री  लोगो

 केबिनाफकुछ नही  हो  रहा  है।

 इस  लिये  मेर ेदो  तीन  सुभाव  हैं।
 एक  सुझाव  यह  कि  जब  तक  भाप  करोड़पति  मंत्री,
 और  नौकरशाहों  के  खर्च  के  ऊपर  कोई  सीमा
 नहीं  लगायेंगे,  रोक  नही  लगायेंगे  कि  जेड़
 हजार  रुपये  महीने  से  ज्यादा कोई  खर्च  न
 करे-मै  यहा  छोटे  अफ़सरों के  आरे  मे
 नहीं कह  रहा  हूं,  इस  मे  नौकरशाह,  करोड़पति
 और  मंत्री  तीनों  शामिल  हैं--तब  तक  कुछ
 नहीं हो  पायेगा  7  इस  तरह  की  रोक

 लगने  पर  ही  सादगी  की  जिन्दगी  की  शुरुआत
 दोगी  ।

 दूसरी  बात  मैं  यह  कहना  चाहता  हूं
 सरकार  से  कि  आज  हम्स बात  को
 महसूस  करते  हैं  कि  हिन्दुस्तान के  युवक  लोगों
 कोलेकर  कोई  आधष्टाचार  विरोधी  दस्ता

 कें  शुरु  करना  चाहिये।  यह  नन्दा जी  की
 सदाचार  स्मिति  की  तरह  काम  नहीं  करेगा

 बल्कि  वास्तव  में  कुछ  कर  के  दिखायेगा  |
 अंग्री,  नौकरशाह  और  करोड़पति  का  जो

 हद  बाट  है,  जो  उन  की  सुविधायें  हैं,  उन  को

 1  (Ai)  LSD—?.

 बन्द  करने  के  लिये  हम  को  कोई  आन्दोलन
 छेड़ना  चाहिये  |  अब  तक  हम  जनमत  तैयार
 नहीं  करेंगें  तव  तक  इस  बिल  से  भष्टाचार
 सकने वास  नही  है  ।

 Shri  mderjit  Malhotra:  The  inten-
 tion  of  Government  is  very  clear  that
 as  in  the  past,  now  also  Government
 are  making  serioug  efforts  to  root  out
 corruption  from  this  country,

 The  previous  speakers  have  made
 out  two  or  three  points.  One  common
 demand  which  has  been  made  from
 both  sides  of  the  House  fr  that  Minis-
 tere  should  also  be  covered  by  this
 legislation,  The  hon.  Minister  of  State
 has  already  indicated,  to  some  extent
 assured  this  House  also,  that  this  will
 be  done.

 Quite  a  few  things  have  been  said
 about  corruption  in  this  country.  I
 would  like  to  say  this  that  our  exper-
 rence  is  that  if  we  just  only  go  on
 talking  about  corruption,  it  will  not
 be  possible  to  get  rid  of  corruption
 from  this  country.  How  do  we  go
 about  to  root  out  corruption  from  this
 country?

 Shri  J.  छे,  Kripalani  (Guna):  By
 closing  our  eyes  to  it.

 Shri  Inderjit  Malhotra,  No  matter
 how  many  enactmen‘s  we  may  pass
 and  no  matter  how  seriously  we  pass
 legislation  whether  here  in  this  House
 or  in  the  State  Assemblies,  unless
 there  are  sincere  efforts  made  to  put
 whatever  laws  have  already  been  en-
 acted  in  this  country  to  practical  test,
 it  will  not  be  possible  to  change  the
 present  atmosphere  of  corcuption  in
 this  country.  J]  have  seen  that  a
 corruption  officer.

 Shri  J,  छ,  Eripalani:  He  is  promoted.
 Shri  Inderjit  Malhotra:....

 shrewd  man.  Unless  his  1.Q.  is  above
 normal,  he  would  not  be  able  to  make
 money  by  abnormal  and  unscrupulous
 methods.  When  he  is  caught and  an
 inquiry  is  held  against  him,  he
 influential  that  he  is  able  to
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 all  kinds  of  evidence  before  the  inquiry
 committee.  The  inquiry  goes  on  for
 two  or  three  years  and  ultimately  we
 hear  the  man  has  been  set  frea  and  he
 has  been  given  all  his  arrears  of  pay
 accumula‘ing  to  thousands  of  rupees.

 When  we  know  that  these  are  our
 practical  diffeulties,  I  szquid  appeal  to
 Government  that  wherever  the  loop-
 holes  are,  we  should  try  to  plug  them.
 Let  us  have  a  very  simple  but  com-
 prehensive  Bill  about  corruption.  The
 more  complicated  and  confused  the  le-
 gislation  we  have,  the  more  difficult  it
 would  be  to  root  out  corruption  from
 this  country.

 Shri  Lobo  Prabhu  mentioned  with
 gTeat  vigour  and  force  that  there  was
 corruption  in  the  public  sector.  I
 would  like  to  ask  him  one  =  question,
 when  he  objects  to  the  system  of  per-
 mits  and  heences  on  the  ground  that
 thie  system  hag  been  responsible  for
 corruption  in  this  country,  namely  who
 made  those  officers  corrupt,  and  who
 were  getting  those  licences,  whether
 that  was  done  by  the  private  sector  or
 the  public  sector.  The  majority  of  the
 licences  were  issued  to  the  private
 sector,  and  the  private  sector  has  been
 responsible  for  infusing  or  introducing
 corrupt  methods  into  the  Government
 administration  and  also  in  public  life.  I
 would,  therfore,  say  that  a  huge  cor-
 ruption  exists  in  the  private  sector.  I
 would  appeal  to  Government  that  in
 #he  light  of  whatever  reports  of  in-
 quiry  commissions  have  come  before
 the  country  and  before  this  House,
 stern  measures  should  be  taken
 against  all  those  persong  who  have
 been  responsible  for  corruption,  and
 they  must  be  taken  to  task.  I  would
 gay  that  this  is  not  the  responsibility
 only  of  the  Government,  it  is  not  the
 responsibility  only  of  the  ruling  party.
 Unless  all  the  political  parties  and  in-
 dividuals,  especially  in  public  life,
 sincerely,  and  seriously  make  co-opt-
 rative  efforts  and  ‘ry  to  root  out  cor-
 rupt  on,  it  will  not  be  possible  to
 achieve  the  objective  we  have  fn  view.

 With  these  remarks,  I  would  con-
 clude  with  an  appeal  to  the  hon.  Minis-
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 ter.  In  the  light  of  whatever  assurance
 he  has  already  given  to  the  House,  if
 he  feels  that  some  kind  of  amendment
 ig  required,  he  should  bring tt  forward.
 If  he  thinks  that by  other  means,
 Ministerg  and  other  public  map  can  be
 covered  in  this  legislation,  he  should
 do  that,

 aft  श्वफल  शनी  वार  (गुड़गाव) *  यह आ  एमैंडा  बिल  पेश  किया  गया  है  इसको
 मैं  स्पोर्ट करता  हूं।  क्रप्शन को  रोकने  के
 लिए  कितना  ही  कद  हथियार  कोई  क्यों  न  हो,
 मं  समझता हूं  कि  उसको  स्पोर्ट  न  करना  बड़ा
 पाप है।  बाकी  जो  मैम्बर  बोल ेहै  उन्होंने
 भी  कहा  है  कि  किशन की  जड़ें  बहुत
 गहरी हो  गई  है।  मै ंभी  समता हैं
 कि  इसकी  जड़े  बहुत  गहरी  हो  गई  हैं
 ओ  रण्धीर  सिह  और  शर्मा  जी  की  तकरीरों
 को  अगर  मैं  सामने  रखूं  और  अपोजिशन
 वानोंनेजोकी हैं,  उनकोनरखूंतोभोी में
 यह  महसूस  करता  हूं  कि  उन्होंने  अपनी  सरकार
 को  एक  तरह  से  सेंटर  किया  है।  उन्होंने
 कहा है  कि  कोई  महकमा,  कोई  आफिस,  कोई

 दफ्तर  ऐसा  नही  है  जहा  करप्शन न  हो  $
 मह  मैं  उनकी  बात  कर  रहा  हूं।  मैं  मिनिस्टर

 साहब  जो  यहा  बैठ  हुए  है  उन  से  कहना  थाहता
 हूं  कि  क्या  वजह  है  कि  जब  इतने  अधिकार
 आपके  पास  हैं,  इतने  कानून  और  ज़ाबते  आपके

 पास  मौजूद  हैं,  विवियन  बोस  रिपोर्ट को
 आए  हुए  कई  वरस  हो  गए  है,  आपने  सम्त
 एक्शन  नहीं  तिया  है  ।  साह  प्रसाद  जैन
 हो,  शान्ति  साद  जैन  हो  या  बिमला  जी  की
 इनश्यीरेस  कम्पनी  हो,  विवियन  बोस  ने

 जाते  जाते  छीटें  फेंके  हो,  क्या  वजह  है  कि  जिन
 पर  ये  छीटे  फेक  गए  हैं  उनके  खिलाफ  कोई
 एक्शन  नहीं  लिया  गया  है?  बिस्सा  जी  के

 खिलाफ  क्यों  कोई  एक्शन नहीं  लिया  +
 बी०ए०  चली  ने  जिस  में  कांग्रेस  के  बड़े  बड़े  नेता

 मौजूद  थे  बार  आर  प्रभी  बन्द  प्यारे  ला सके
 बारे  में  स्वाल  उठाया  नाजिम  का  बड़ा  शौर
 हुआथा. था

 t
 अक्तूबर  में,  सरदार  स्बे सिद
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 ने  उनकी  कम्पनी  को  ब्लैक  लिस्ट  किया  था

 और  नवी  में,  यानी  तीन  महीने  के  बाद
 उनको  वह  उ्हाउट  लिस्ट  पर  ले  आए  थे  |

 था  सो  पहले  ब्लैंक  लिस्ट  पर  लाना  गलत
 था  ओर  अगर  गलत  नही  था  पो  जनवरी  में
 कैसे  उसको  साइट  लिस्ट  पर  ले  आए

 ?

 उन्होंने  देश  के  साथ  अन्याय  किया  जब  उसको
 बहड्हाइट लिस्ट  पर  नल  बाएं  |  पो  To  सो०

 सब  से  जिम्मेदार  कमेटी  है  ।  उस  थे  ६र
 अपाल  के  लोग  मौजूद  होते  है।

 आपने  यह  भी  बनाया  था  कि  रेगमार
 ऐसे  लोग  हैं  जिन्होंने  जैट  क्लीयरेंस  सर्टीफिकेट
 नहीं  लिया  था  लेकिन  हमारे  प्ले  बाले
 कामर्स  मिनिस्टर  समय  ने,  आज  के  राजा
 साहब ने  नही,  उनको  लाइसेंस पर  लाइसेंस  जारी
 किए  ।  इस  तरह  ने  बाराड़ो र यों  का  गबन
 हुमा  -  नाइलौन धागे  का  पाम  लाख
 रुपये  का  लाइसेंस  इसलिए  जारी  किया  गया
 कि  डिफेंस  के  लिए  इनकी  जरूरत  थी  जब

 पूछा  गया  कि  डिफेंस  के  निए  उम  में  से  कितना
 ख  हुआ  नो  सरकार  ने  बताया  कि  एक  नए
 कते  का  धागा  'षिफेप के के  लिए  खर्च  नहीं  हुआ।
 अगर  कानून में  कोई  लैशुता रह रह  गया है  जिस
 को  बहुत  से  आप  अफसरों  के  खिलाफ  एक्शन
 बडी  ले  सकते  हैं  नो  उसको  आप  दूर  करे  ।
 लेकिन  चाहे  इधर  का  कोई  आनरेबल  मेम्बर
 हो  था  उधर  का  हो,  अब्दुल  गनी.  दार  हो  या

 कोई  भोर  हो,  अगर  वह  कोई  जुर्म  करता  है
 को  उसको  बोसे  जकड़ा  जाए,  इस  के  बारे  में

 कोई  प्रोविजन  मै  इस  में  नही  पाता  हैं,  ऐसी
 कोई  गुजारा  इत  में  नही  है

 आज  अजोजोगरोब  बातें  कदी  जाती  हैं।
 बह  कहा  जाता  है  कि  जो  अफसर है  वे  बड़े
 आसान  हैं,  बड़े  होशियार  हैं  ।  लेकिन  उन

 अफसरों  को  किस  सरकार  ने  मुकर्रर  किया

 है?  यह  कहा  जाता  है  कि  अंग्रेजों  के  वक्त

 अनको  मुकर्रर  किया  मथा  था।  इन  आइ
 dto  एस०  झालरों  को  पाने  अपनाया  ।

 कू खरे  देशों  की  हिस्ट्री  को  भाप  देखें  ।  जहां  कदी

 आज़ादी आई  है,  जहां  कहीं  इनक़लाब  भाया
 है,  वहां  पर  देश  द्रोही  लोग  बस्स  हुए  हैं  लेकिन
 यहां  उनकी  उंगली--का  एक  कतरा  खून
 का  भी  नहीं  वहाया  गया  है  ।  उसका  कारण
 मह  हो  सकता  है  कि  यह  गौतम बेड  का
 देश  है,  गांधी  जी  का  देश  है।  आप  शिकायत
 करने  हैं  कि  अफसरों  ने  ऐसा  किया  और

 वैसा  किया  ।  अगर  उन्होंने  यह  किया  तो  किम
 के  हुकम से  किया  *  किस  अफसर की  येह
 मजाल  है  कि  बाहर  से  ऊनी  धागा  खरीदने
 के  लिए  जिम  के  बारे  में  कहा  गया  कि  देश  को
 डिफेंस  के  लिए  इसकी  जरूरत  है,  इजाजत
 दे। उस  में  अंडर  इनवायसिग और  ओवर
 इनवायसिंग  हुआ  ।  या  क्या  हुआ,  इस

 सब  का  विस  तरह  से  मैं  इस  वक्त  तज़करा
 कर  सकता  हूं।  यह  सब  कोसे  हुआ  ।  बीस
 साल  से  आपको  हिक्मत  है  ।  उसका  नया  नतीजा

 निकला  है  t  हमारे  रणधीर  सिंह  जी  ने  कहा
 है  कि  चाहे  कोर्ट  महकमा  हो,  वह  क्रीन
 है।  उन्होंने  किमी  महकमे को  छोड़ा  नही  है।
 हमारे  जन  सब  के  आई  जब  बोल  रहे  भरे  तो

 ताना  कसा  गया  था  कि  तुम्हारे आदमी  ने
 यह  लाइसेंस  ले  लिया  है।  अगर  वह  लाइसेंस
 गलत  दिया  गया  है  तो  यकीनन  उस  पर  एक्शन
 डोना  चाहिये  मेंने  बताया है  कि  करोडों
 रुपये के  लाइसेंस  दिये  जिस  में  डेट  कांफ्रेंस
 सर्टिफिकेट  नही  लिये  ।  उनके  अपर  कोई

 मुकदमा  चलाइये  1  आप  यह  भी  जानते  हैं
 कि  आपने  आज  तक  वीजू  पटनायक  के  खिलाफ
 कोई  एक्शन  नहीं  लिया  जिन्होंने जन  हित
 निधि के  नाम  पर  कई  कछ  किया  है।
 हमने  बहुत  पहले  राष्ट्रपति  जी  को  एप्रोच  किसा
 था  सरदार  अताससिह  कारों  के  मामले में  |
 यह  केस  1957 से  लेकर  1363 तक  लटकता

 रहा  1  आरी  जवाहर  लाल  नेहरू  ने  कह  था  कि
 मैं  खुद  देखूंगा  ।  यह  समझते  थे  कि  श्री  कैरों
 बिल्कुल निर्दोष  हैं,  पाक  हैं,  साफ  हैं।  लेकिन
 थी  एस०  आर  दास ने  जो  केसला  दिया.
 उस  में  उन्होंने यह  पाया  कि  वह  निर्दोषों बलों
 हैं।  आपने  उनको  रखने  की  इंतहाई  कोशिश
 की,  इनको  शराब  करने  की  इंतहाई को  लिंग
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 [at  मृदुल गनी  दार]
 की।  यह  तो  sto  राष्ाकृष्णन थे जिन्होंने थे  जिन्होंने
 कमीशन  बिठाया  या  ।  आठवां  पलानी  की
 रहनुमाई  में  सभी  पाटियों  के  जिम्मेदार  नेता
 उनके  पास  गण  थे  और  उन्होंने  कहा  था  कि
 हम  जर्म  लेते  है,  अब्दुल  गनी  दार  अकेला  नही  है,
 हम  अपने  आपको  सजा  दे  अगर  हम  साबित

 नहीं  कर  पाए  कि  वह  मुजरिम  हैं।  आखिर

 में  वच  दोषी  साबित  हए  ।

 अगर  वाकई  मे  आप  कुरान  को  रोकना
 चाहते  है  तो  इम  वत  भी  आपको  स्पोर्ट
 देता  ह  और  अगर  आप  इससे भी  ज्यादा  कड़ा,
 कड़े  मे  कहा  बिल  भी  लायेंगे  तो  भी  मैं  उसको
 अपनी  स्पोर्ट  दगा।  लेकिन आज  अजीओगरीब

 चर्य थि हो रही  हैं।  एक  चर्चा  यह  हैकि आप
 उन  सरकारो  को  जोकि.  आपकी  सरकारें
 नहीं  कहलाती  है,  अपोजिशन  की  सरकारें
 कहलाती  है,  किस  तरह  से  फेल  करने
 की  कोशिका कर  रहे  है  यह  भी  एक  तरह  की

 कुरप्शन  है।  चाहे  जैमी  राशन  हो,  च हे
 जैमी  आवाज़  इसके  खिलाफ  उठाई  जाए,
 मैं  आपको  यकीन  दिलाता  ह्  कि  अब्दल  गनी
 की  सपोर्ट  आपकों  हमेशा  मिलेगी  ।
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 साय  हैं  1  यहा  बढ़ा  किटिसिज्म  gar  है।
 मैं  कहना  कहना  हू  कि  कलेजे  पर  हावे  रख
 कर  सोचिये  कि  क्या  अह सैंटर  की  किय

 गवर्नमेंट  नही  है,  जो  इसको  दूर  करने  के
 (4!
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 इस  विल  को  लाई  है।  नौ  सूखे  में  नान-कांग्रेस
 को  गवर्नेंस है  पंजाब  से  लेकर  कलकता
 सक  सान-का्रेम की  गाने  मेट्स  हैं।  वहां  आपकी
 मिनिस्टरों  हैं।  उन्होंने  क्या  किया  है?
 अै  अपनो  सरकार  से  कहना  चाहता  हूं  और

 अपने  अपील  करना  चाहता  हूं  कि  यह  बिल्कुल
 भीन  है  जो  आप  इतना  छोटा  सा  बिल
 साए  हैं।  आपको  चाहिये  था  कि  आप  एक
 अआम्प्रिेंिय  बिल  लाते,  मजबूत  से  मजबूत
 क्रप्शन को  खत्म  करने  के  लिए  बिल  लाते

 मेरे  लायक  दोस्त  गायब  हैं।  म  नौ  साहब
 शेणएग्राकरता हू  कि  काग्रेस  बेगम  ने  जब

 शक मत  जमालो  तो  इत्र  आई०  सा०  एप०
 आफ़िस  को  उसे  हैग  करना  चाहिये  था  ।
 अड़ा  नेहा  पकड़े  ओर  अ  बनाये  थे।
 बवन पट  ने  अत  नागों  को  वादा  आउट  नहीं
 किया  ।  अगर  इत  लोगों  का  ब्या  आउट

 कर  दिया  गया  होता,  ता  यह  दिन  न  देखना
 पड़ता  ।  कुरप्शन  के  जिम्मेदार  ये  लोग  हैं  ।
 शुमारे  आई०  स०  रूप  दोस्  ने  परमिट
 कोटा  राज  का  जिस  शिया  1  मै  उन  से  aT
 चाहना हू  कि  क्या  उन्होने इ  बारे  मे  नेहरू
 पो  पौर  हापर  T  gat  2  का  सलाह दो  था।
 फाइज  तो  यहा  लोग  चल ते  दै,  मिनिस्टर
 नदी  1

 मै  कुरप्शन के  वारे  में  एक  ऐना  स्ट्रांग
 ला  थाहता  हु,  जो  चौकीदार से  लेकर  प्रेजिडेंट

 सबको  एला ईक रे।  अरूरतइसबातकी हैकि
 सिविल  ला  आफ़  दि  लेड को  मज़बूत  किया
 लाये?  'एविजेंज एक्ट में दिया. एक्ट  में  दिया  हुआ  है  कि

 कोर्ट  आफ़  सा  भ  हिस्से  एुविडेंग का कोई का  कोई
 महत्व  नही  है।  इश्  हाउस  में  आ  मुल्ला
 जैसे  सोनिया  जज  बैड  हुए  हैं।  वह  इस
 बात से  शुन्नोड  होंगे  कि  किसो  भो  मामले
 में  ागरेस्टर  एविडेंस  दोना  चाहिए  हिस्से

 शबे  की  कोई  कीमत  नही  है।

 का  ममभीय  शेरस्त  :  टी»  टी+

 लाचारी h
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 ओविवनशयण :  श्री  टो  411

 कृष्ण मा वारो के  साथ  मेरो  आत  हुई  थी  ।

 उन्होंने  मु  कप्पा  कि  वह  भव  ब्  हो  मए
 हैं  और  अब  वह  पालियामेंट में  वापम  नहों
 ब्ायेंगे । मैं ग्राप को ।  मै  आप  को  याद  दिलाना  चाहता
 ह  कि  उन्होंने  हिन्दुस्तान के  ब्लैक  मना  को
 बाहर  निकालने  के  लिए  कदम  उठाया,

 लेकिन  भापोजाशन  के  मेम्बरों  ने  उन  के
 खिलाफ़  आर्यना-पत्र  दिया  ।

 अमर  निमी  (मुंगेर):  वह  खुद
 काला  बाजार करता  रहा।

 अं  दिव  नरायण  :  मेरे  प्रोसिजर,  ओ
 हेम  बसा,  उम  रफ  बडे हैं।  मुझे  द्  बात
 का गर्ज  हैकि  मैंने  उन  से प्रप्त  पड़ी  है।
 मैने उन  से  पूछा  कि  दादा,  क्या  अप  में
 भो उप पर  साइन  फकिरा।  उन्होंने  कड़ा  ः

 उन्होंने  साइन  नहीं  किया  1

 चूंकि  मे  यह  चाहता  ह्  कि  करप्शन का का
 उन्मूलन  किया  जावे,  इत  लिए  मैं  इम  बिल
 का  समर्थन  करता  हू  ।

 मेर  मित्र  ने  महाभारत  का  कोट  किया
 मैं  बताना  चाहता  हू  कि  जब  गुरु  आजमाये

 युद्ध  कर  रहे  खेतो  गाद्धष्टिर ने  कहा,  “अश्व-
 स्थामाहत:”  म्रोर  उसी  समय  भगवान  कृष्ण
 नेगबव्वरी  दिशा,  जिससे  दो गा आर्थ  उन  से
 अगले  बन्द  “तरा  वा  करो  वा”  नड्डा  युन
 सके  ओर  उन्होने  भले  कलेजे  में  ्रो
 मार  लो।

 TN  Ao  MAM  (औरा)  :  बवाल
 करप्शन था  ।

 अंकित  नरुवसभ:  विघटन  कर-वर्ग
 था  ।  उन्होने  गुरु  के  साय  विश्वासघात
 किया।

 मैं  इस  गवर्नमेंट को  कहना  चाहता हूं हूं
 कि  वह  कर प्लम  के  आरे  मैं  एक  मजबूत  विल
 लाए  1  मैं  उन  को

 ह  ह  आद  ज कि  एविडेंस  स्ट  कीं.  रा  187
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 श्री शिव  नारायण]

 मजबूत  है  कि  आज  तक  बड़े-अड़े  ला इयर्स

 भर  वकील उस  में  एक  लकद  भी  हमें  नहीं
 कर  सके  हैं  1  मै  सरकार  से  कहना  चाहता
 हूं  कि  “दिल  साफ़  हो,  तो  भावना  क्या  चीज़
 है?”  मगर  वह  करप्शन के  बारे  में  एक
 मजबूत कानन  बनायेगी,  तो  उस  ट्रेप में
 वे  सोग  भी  आ  जायेंगे  जो  आज  हम  को
 ललकारते  हैं।  गाजियाबाद  से  आगे  इन  लोगों
 की  गवर्नमेंट  है,  हमारी  नहीं  है  ।  हम  को

 धमकी  देते  हैं  कि  जिस  दिन  ग्रा शिया बाद के
 उस  पार  चलोगे,  तुम्हें  बन्द  कर  देंगे

 क्च  माननीय  पदस्थ :  नही,  नहीं  ।

 बनी  शिव  नारायण  :  मैं  कहना  चाहता
 हैं  कि  कांग्रेस  वालों  में  हिम्मत  है।  ये  अपने
 सिद्धांत  के  लिए  जेस  भी  जायेंगेभौर डंडे  भी
 खायेंगे:  जो  1942  के  जमाने  में  अंग्रेजों

 से  हाथ  मिलाते  हैऔर  उन  के  युद्ध  को  “पीपल्स
 आर  कहते  थे,  आंज  थे  हमको  गालियां
 देन  हैं।  गांधी  जी  और  नेहरूजी  नें  अंग्रेजों
 सेटक्करलेकरइस देश  को  स्वराज्य  दिलाया  |
 मै  श्री  शुक्ल  से  कहना  चाहता  हूं,  जो  बड़े
 आप के  बेटे  हैं,  कि  वह  एक  अढ़िया कानून
 लायें,  जिससे  करप्शन  को  समस्या  पूरी
 तरह  से  हल  हो  जाये  |

 Mr,  Chairman:  At  4.30  the  Minister
 is  to  reply.  Hardly  five  minutes  are
 left.

 Shri  K.  Narayana  Rao:  I  want  only
 two  minutes,

 Shri  Amrit  Nahata  (Barmer): I  was
 one  of  the  first  to  give  the  names.

 Mr,  Chairman:  I  am  sorry  I  cannot
 call  all  the  Members  whose  names  are
 here.  Shri  Lakkappa.

 1626  hrs.

 (Me.  Deevry  Sesaxem  in  the  Chair]

 Geri  EK.  Lakkappa:  Mr.  Deputy-
 Speaker,  Sir,  1  welcome  this  piece  of

 Anti-Corruption  JUNE  15,  1967  Laws  (Amdt.)  Bil  Se

 legislation  by  way  of  amendment,  and
 which  is  for  the  eradication  of  corrup-
 tion  in  this  country.  Before  1  make
 my  statements  here,  we  shall  go  back
 to  the  history  of  India  and  the  chara-
 Cteristic  reputation  of  India  from
 Kanya  Kumari  to  the  Himalayas,
 during  which  period,  the  period  of
 India  culture  and  civilisation,  all  the
 people  were  honest.  It  is  most  un-
 fortunate  that  after  Independence,
 when  the  Congress  rule  came  in,
 during  al]  these  long  20  years  of  the
 Congress  rule,  corruption  in  all  walks
 of  life  has  crept  in  and  now  it  is  at
 the  zenith  point.

 Sir,  the  eradication  of  corruption  by
 way  of  introduction  of  so  many  pieces
 of  legislation  will  not  help  this
 country  unless  the  people  who  are
 responsible  to  deliver  the  goods  to
 this  country  and  who  gre  in  power,
 who  are  creating  ‘his  hierarchy—
 both  hierarchy  in  office  and  also  among
 the  non-officials—are  themselves
 honest.  Not  only  here  but  outside,
 there  is  a  hue  and  cry  for  the  eradica-
 tion  of  corruption.  Unfortunately,
 the  people  who  are  in  responsible
 posts  and  people  who  are  the  rulers
 of  this  country,  namely,  the  Congress
 people,  are  ultimately  responsible,  and
 they  have  to  face  the  trial,  because  it
 is  evident  that  corruption  in  this
 country,  with  those  responsible  people,
 has  reached  its  zenith.  It  hag  also
 been  proved  beyond  reasonable  doubt
 that  ultimately  the  Congress  people
 are  responsible  for  leading  this
 country  to  this  darkness  and  also  that
 they  are  unable  to  remedy  this  wil
 and  to  eradication  corruption.  Instan-
 ces  may  be  quoted,  both  in  the  States
 administration  and  in  the  administ-
 tation  of  the  Central  Government;  it
 has  been  proved  that  many  Minis-
 ters—  because  my  friend  on  the  o*her
 side  sald  that  even  this  Bill  covers
 the  dealings  of  Ministers—are  not
 free  from  corruption.  I  do  not  know
 that  the  hon.  Minister  in  caarge  of
 this  Bill  has  exhibited  his  ignocencs
 or  thet  he  has  made & ३  statement  Mie
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 that,  That  question is  also  pending
 before  you,

 Now,  corruption  has  entered  so
 many  flelds,  especially  in  the  State
 administration  and  the  administration
 at  the  Centre,  The  Committee  which
 has  been  instituted  by  this  Govern-
 ment,  which  is  called  the  Santhanam
 Committee,  which  hag  been  headed  by
 experts,  educationists  and  some  great
 People  of  this  country  and  some
 Members  of  this  House,  has  laid  down
 certain  guiding  principles  for  the
 eradication  of  corruption,  But  how
 far  have  these  principles  been  आन
 plemented  under  the  very  nose  of  this
 Congress  Government,  under  the  very
 nose  of  the  Centra)  Government?
 Corruption  may  be  either  in  kind  or
 in  cash,  because  an  hon.  Member
 made  @n  allegation  against  the  Prime
 Minister,  saying  that  she  was  wearing
 a  diamond  necklace  which  had  been
 presented  to  her  by  an  Arab  coun‘ry;
 that  she  was  using  it  for  15  days  or
 one  month  and  then  keeping  it  in  the
 bank,  Is  it  a  form  of  corruption  or
 not,  I  want  to  know.  Corruption  has
 en‘ered  this  country  in  such  a  way
 that  we  can  even  explain  in  what
 manner  and  form  it  has  entered.

 When  the  question  was  put  to  the
 Government  whether  the  principle
 enunciated  by  the  Santhanam  Com-
 mittee  regarding  the  enquiry  to  9९
 made  against  responsible  persons  in
 power  who  have  eccumulated  wealth
 has  been  implemented  by  this  Govern-
 ment,  the  Home  Minister  answered
 that  if  responsible  persons  make  a
 specific  allegation  against  anybody,
 they  will  enquire  into  it.  May  1  draw
 the  attention  of  the  Government  to
 the  fact  that  Mr,  a  V.  Hallikeri,  wno
 is  now  Vice-President  of  the  Mysore
 Congress,  when  he  was  chairman  of
 the  Khadi  Board,  was  responsible  for

 40  lakhs  of  rupees  and
 that  too  in  the  name  of  Mahatma
 Gandhi?  No  account  was  written.

 purchased  a  dog  with  “he  money
 Wil  wan  ot  his  apes,  Te  2t  not
 corruption?  Responsible  people  of
 Mysore  and  responsible  members  of
 titig  House  and  Rajya  Sabha  have

 made  a  specific  allegation  in  this  be-
 8  Was  that  enquiry  made?

 22  specific  charges  have  been
 levelled  against  the  present  Chief
 Minister  of  Mysore.  The  allegations are  of  a  Very  serious  nature  and  relate
 to  specific  items  where  money  has  been
 swindled  by  several  ministers,  their
 henchmen  and  others,  In  Shara-
 vathy  alone,  they  have  swindled  crores
 of  money.  Let  the  minister  in  charge
 Say  how  far  the  Santhanam  Commit-
 tee's  principles  have  been  accepted  so far  as  enquiry  against  the  Mysore
 ministry  is  concerned.  We  hang
 poor  officisls—clerky  and  peons—for
 taking  1  or  2  rupees.  But  has  this
 Government  taken  any  step  to  apply the  principles  of  the  Santhanam
 Committe  ang  hang  those  felows  who
 are  responsible  for  political  corrup-
 ‘ion?  Still  the  charge-sheet  js  pen-
 ding.  We,  responsible  legislators,”
 have  made  serious  charges  against
 the  ministry.  It  is  a  specific  allega-
 tion  involving  several  crores  of
 rupees,  which  1s  the  taxpayers’
 money.  Into  whose  pocket  does  it
 ao?  «If  this  is  not  enquired  either
 the  Home  Minister  or  the  Prime
 Minister  must  be  an  abettor  to  this
 offence.  They  must  make  some
 statement  here  whether  they  are
 going  to  make  an  enquiry  or  not.  If
 am  one  of  she  complainants.  Not
 even  ga  summons  to  the  complainants
 hag  come.  Of  course,  with  their
 brutal  majority,  they  can  pags  any
 laws  they  like.  But  what  is  the
 effect?  Unless  you  implement  those
 laws,  unless  you  implement  the  prin-
 ciples  enunciated  by  the  Santhanam
 Committee,  this  democracy  will  be
 only  a  mockery  and  everybody  will
 swindle  the  properties  in  this  country.
 Sir,  also......

 Mr.  Deputy-Speaker:  Order,  order.
 Now  the  hon,  Member  must  resume
 his  seat.

 Shri  ह.  Lakkappa:  Sir,  one  more
 point  and  I  am  concluding.

 Mr.  Deputy-Spenker:  No.  I  will  have
 to  take  stern  action  now,
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 Shri  §,  Kundu  (Balasore):  Sir,  he
 must  explain  how  they  have  made  it
 a  mockery.

 Mr,  Depety-Speaker:  No,  Sir,  he
 must  resume  his  seat  now.

 Shri  x  Lakkappa:  Sir, I  want  to
 mention  only  one  more  thing  and  that
 is  about  the  principle  of  conducting
 an  inquiry,  When  we  presented  a
 charge-sheet  to  the  President  and  also
 to  the  Prime  Minister,  the  Prime
 Minister  said  that  it  would  be  refer-
 red  to  a  subcommittee.  That  sub-
 committee  brushed  aside  all  the  alle-
 gations  and  said  that  there  were  no

 charges.  What  principles  did  they  fol-
 low  in  conducting  the  enquiry?

 Mr.  Deputy-Speaker:  He  may  re-
 sume  his  seat  now.

 Shri  क.  Lakkappa:  Sir,  we  have  an
 Enquiry  Act.

 Mr,  Deputy-Speaker:  Please  resume
 your  seat,

 Shri  EK.  Lakkappa:  No,  Sir,  I  will
 conclude.

 Mr,  Deputy-Speaker:  No,  no;  he  will
 have  to  resume  his  seat.

 Shri  ह.  Lakkappa:  Because  we  in-
 sisted  for  aN  inguiry....

 Mr.  Deputy-Speaker;  Nothing  need
 be  recorded  now.

 Shri  KE.  Lakkappa:  Sir,*”
 Mr.  Deputy-Speaker:  When  we

 started  this  discussion  I  said  that  we
 will  have  2}  hours  for  genera]  dis-
 cussion  including  the  time  taken  by
 the  Minister  for  his  reply.  We  have
 already  exceeded  that  time.  Now,
 Acharya  Kripalani  and  others  have
 written  to  me  that  they  want  to  parti-
 cipste  in  this  discussion.  I  do  not
 mew  what  to  do.  We  have  to  coh-
 elude  by  5.00.

 Some  hon,  Members:  Time  may  96
 extended.
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 fel BL  LON,  Mukerjee  (Csicutté
 North  past):  Sir,  it  is  most  extraohti-
 nary  that  our  perty  spokesman  has
 not  been  called  upon  even  though  our
 turn  came  gq  great  deal  earlier.  1  सैक
 not  s€e  how  you  can  shut  out  discus
 sion  peftticularly  by  very  importaht
 groupings  here  in  this  House.  You
 cannot  have  a  discussion  on  this  basis,
 in  which  case  it  will  be  impossible  for
 us  to  function  here  at  all,

 Mr.  Deputy-Speaker:  We  have  to
 conclude  the  general  discussion  by
 5.00  because  we  have  put  down  some
 other  item  to  be  taken  up  then,  What
 I  would  suggest  is,  if  every  hon,  Mem-
 ber  confine  his  remarks  to  just
 two  ar  three  minutes  it  will  be  possi-
 ble  to  accommodate  gq  few.

 Sari  Vasudevan  Nair:  Sir,  you  have
 shut  out  major  organised  parties  in
 the  House  even  though  their  turn
 came  much  earlier.  Now  you  say  they
 may  take  two  or  three  minutes,  This
 is  injustice;  that  is  all  what  I  can
 say  about  it.  You  conveniently  ignor-
 ed  organised  parties.  You  did  not  give
 them  any  chance.  What  is  all  this?

 Mr.  Deputy-Speaker:  I  wil]  extend
 it  by  half-an-hour  keeping  in  view
 the  feeling  of  the  House.

 Shri  छ  EK.  Nayanar  (Palghat):  You
 have  given  more  time  to  other  parties,

 Mr.  Deputy-Speaker:  I  have  not
 given  more  time;  they  did  not  obey
 the  Chair.

 Shri  Vasudevan  Nair;  Will  you  en-
 lighten  us  as  to  how  you  are  conduct-
 ing  the  business  of  the  Houser

 Mr,  Deputy-Speaker:  Your  spokes
 man  will  get  an  opportunity.

 Sarl  Vasudevan Nair,  Two  minutes?
 We  do  not  want  It.  We  are  not  here
 by  your  mercy.

 “Net  reconfied.
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 Mr.  Deputy-Speaker:  From  the  very
 beginning  I  have  been  saying  that  no
 Member  should  take  more  than  ten
 minutes.

 Shri  Vasudevan  Nair:  What  is  your
 explanation  for  by-passing  major
 orgamsed  parties?  You  have  no  ans:
 wer,

 Shri  कै.  है.  Nayanar:  You  cannot  by-
 pass  Major  parties  lke  that.

 Mr.  Deputy-Speaker:  We  will  con-
 tinue  this  discussion  till  5  oOo  Clock.  I
 will  give  each  member  five  minutes.
 उ  any  body  exceeds  that  time  limit,  I
 will  stop  him,

 Shri  Jyotirmoy  Basu:  This  ig  not
 fair,  My  party  has  not  been  called,  You
 have  given  ample  chance  to  people
 sitting  in  the  treasury  benches.

 Mr,  Deputy-Speaker:  I  have  given
 chance  to  this  side,  independent  mem-
 bers,  as  well  as  the  other  side,  Further,
 corruption  15  not  a  party  issue.

 Shri  H.  N.  Mukerieet:  This  remark
 ग  quite  uncalled  for.

 Mr.  Deputy-Speaker:  Shri  Mukerjee
 may  resume  hig  seat.

 Shri  H.  N.  Mukerjee:  Jt  is  not  pro-
 per  for  the  Deputy  Speaker  to  make
 the  remark  that  1  is  not  8  party  issue
 and,  therefore,  the  parties  need  not
 be  given  time.  Every  party  in  this
 House  has  got  the  right  to  express  its
 views  on  every  issue.

 Mr.  Deputy-Speaker:  1  will  give
 members  as  much  time  as  I  can.  I
 am  just  trying  to  adjust  the  time
 between  the  members.

 Shri  अ.  N.  Mukerjee:  A  very  orga-
 nised  representative  party  of  this
 House  has  not  had  अंड  gpokesman  cal-
 led  when  4  legislative  business  is  be-
 ing  discussed.  Why  should  it  happen?
 Why  should  the  discussion  be  curtail-
 ed  like  this?

 Mr,  Detinty-Speaker:  I  have  extend
 thh  time  up  to  §  O'Clock,

 अमृत  मा हाटा  :  उपाध्यक्ष  महोदय,
 यह  जो  विधेयक  भाया  हें,  इस  में  यूपी  एक
 बहुत  छोटा  सा  संशोधन  हैं,  फिर  भी  महत्वपूर्ण
 संशोधन  है।  वह  महत्वपूर्ण इसलिये  है  कि  वद
 हमारे  कानून  मे  एक  नया  उसूल  इन्दरोड्यूस
 करता  है।  जब  हम  भष्टाचार  की  दात  करते
 हैं,  साफ  दिखाई  देता  ३  कि  अमुक  अफसर
 अधष्टाचारी  है,  उसने  रिश्वत  खाई  x  उस  को
 200  रु  तनख्वाह  मिलती  Ff  लेकिन  लाखों
 रुपये का  बंगला  बना  हुआ  है,  कानून  साबित
 नहीं  कर  सकता  है  कि  वह  भ्रष्टाचारी  है  ।

 इस  संशोधन  के  वारा  पह  व्यवस्था  की  गई  है,
 कि  दि  किसी  के  पास  डिसम्रपौशनेट पैसा  है
 तो  कानून  मह  मान  कर  चलेमा  कि  वह  अष्टि-
 धारी  है।  मगर  नही  है,  तो  वह  साबित  करे  r

 यह  एक  बहुत  अड़ा  मूल  कानून  में  इन् ट्री ड्यूस
 किया  जा  रहा  है,  जिसका  हमें  स्वागत  करना
 चाहिये,  जो  भ्रष्टाचार  के  उन्मूलन  में  सरकार
 को  बटन  मद-गार  साबित  होगा  ।

 दूसरी  बात  मैं  यह  कहना  चाहता  हें  कि
 हमारे  एक  मननीय  सदस्य  ने  यह  कहा  कि
 यद  एक  लैकूना  कानून  में  जान  जल  कर  रखा
 गया  है।  मैं  उन  से  निवेदन  करना  चाहता  हूं.

 Shri  Dattatraya  Kunte:  Sir,  on  a
 point  of  clarification.  I  am  being  mis-
 represented,

 अ  अमृत  मा हाटा  :  अगर  ऐसा  होता,
 अगर  यह  सैकूना  जानबूझ  कर  रखा  गया  होता,
 तो  आज  सरकार  आर  गह  मंत्रालय  को  उस
 सुकूने  को  दूर  करने  के  लिये  इस  विधेयक  की
 यहां  पर  लाने  की  क्या  जरूरत  थी?  इस  विधेयक
 का  यहां  लानाइस  बात  का  सबूत  है  कि  हगे

 उस  लेकिन  को  दूर  करना  चाहते  हैं  मैं  यह
 भी  निवेदन  करना  चाहता  हूं  कि  कानून  बनाये
 जा  रहे  हैं,  बनामे  गये  हैं,  कमेटियां  और  कमीशन
 बैठाये  मये  हैं,  लेकिन  मैं  बढी  नज्लरफूरबक

 निवेदन  करमा  चहता  हू,  उपाध्यक्ष  महोदय,
 आपने  अभी  थोडी  देर  पटले  अपनी  अुख्िमत्त
 से  कहा  थ  कि  अप्टाजार रक्ष  सामाजिक

 बुराई  है।  श्रीमान,  भष्टाचार  के  तीन  त्क्वन
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 [et  मम नाहाटा]
 हैं--सामाजिक,अशासनिक और  राजनीतिक  |
 सामाजिक  रहन  के  सम्बन्ध  में  मैं  गह  बताना
 चाहता  हैं  कि  भष्टाचार  का  मूल  कारण  है,
 हमारी  सामाजिक  भूलें,  जिसमें  हम  पैसे  की
 पूजा  करते  हैं  भोर  पैसे  बालों  ने,  टाटाओं  और
 बिरसा ओं  ने,  इन  आवेश  सेक्टर  वालों  ने
 रिश्ते  दे  कर,  लालच  दे  कर,  इतनी  घिनौनी
 बुराई  समाज  में  पैदा  कर  दी  है  कि  अफसरों
 को  खरीदते  हैं,  राजनीतिज्ञों को  खरीदते  हैं  ।
 भ्रष्टाचार  का  स्रोत  और  अड  ये  पैसे  बाले  हैं,
 से  बड़े  बडे  पू  जीपति  है,  ये  प्राइवेट  सेक्टर  वाले
 हैं  ये  बिग-बिजनेस  मेन  हैं  जो  गन्दी  से  गन्दी
 लीज,  घिनौनी  से  घिनौनी  चीज  करने  से  बाज
 नहीं आते  हैं।  वे  खरीद  सकते  हैं,  धमका

 सकते  हैं,  शराब  पिला  सकते  हे.  होटलो  में  ले
 जा  सकते हैं, 2,  लड़किया  सप्लाई  कर  सकते
 हैं--  न  सबका  स्त्रोत  हमारे  देश  में  प्राईवेट
 सेक्टर है  v

 मैं  यह  निवेदन  करना  चाहता  ह  कि  यदि

 हम गु समाज  से  भ्रष्टाचार  को  मिटाना  चाहते
 हैं  तो  बिग-विटनेस मेन  को  कर्ब  करना  पड़ेगा,
 आइलेट  सेक्टर  को  करे  करना  पड़ेगा  ।  प्रशासन
 से  अस्टाबार  को  हटाने  के  लिये  हम  को  दस
 प्रकार  के  अफसरों  को  बदलना  पढ़ेगा  ।  ये  जो
 fo  सी०  एस०  अफसर,  श्रीमान,  यहां  बोले
 हैं,  ये  पहले  मद्रास  में  अफसर  ये  t  इन्होंने  अपने
 मुह  से  कहा  था  कि  चीफ़  मिनिस्टर  कौन  होता
 है,  आई-एम-दी-गवर्नमेन्ट n  ये  इस  प्रकार  के
 आई  सी०  एस०  अफसर  जिन्होंने  देश  में

 अष्टावक्र  को  फैलाया  है,  ये  समाज  में  परिवर्तन
 नहीं  करना  चाहते  हैं  ।

 अन्तिम  बात  मैं  राजनीतिक  क्षेत्र  की  कहना
 चाहता  हूं  1  यह  अष्टापद  बड़ी  अड़ी  जगहों  पर
 है,  उस  को  दूर  करने  के  लिये  हमें  बताना  पढ़ेगा,
 हमें  उदाहरण  पेश  करना  होगा  कि  हमें  केवल
 जज  होना  ही  काफी  नही  है,  बल्कि  स्वच्छ
 विशाल  पड़ना  भी  जरूरी  है  7  इस  के  लिये  हमें
 एक्जाम्यल येश  करना  होगा,  तभी  भष्टाचार
 समाप्त  होगा  ।

 JUNE  15,  1067  Laws  (Amdt)  Bilt  $402

 Shri  Dhireswar  Kalita  (Gauhati):
 Sir,  I  support  thig  Bill,  of  course  with
 some  reservations.  The  reservation is
 necessary  because  the  Bill  does  not
 comprehend  to  rope  in  ministers who
 are  to  be  roped  in  because  they  are
 the  most  corrupt  in  our  country.

 The  Home  Minister  has  said  that
 ministers  will  also  be  brought  under
 the  purview  of  this  amendment.  I
 think,  this  amendment  hag  been
 brought  because,  as  it  says,  a  number
 of  cases  instituted  in  courts  before  the
 Anti-Corruption  Laws  (Amendment)
 Act,  1964,  came  into  force  are  seriously
 affected  where  the  accused  person's
 evidence  has  already  been  recorded
 and  if  the  presumption  under  ald  sec-
 tion  5(3)  is  not  available  to  the  prose-
 cution,  these  cases  will  suffer  seriously
 and  will  probably  end  in  acquittal
 and  Government,  apart  from  becoming
 liable  to  pay  compensation  or  arrears
 of  salary  to  officers  under  suspension,
 will  be  exposed  to  public  criticism  that
 corrupt  officers  were  allowed  to  go
 scotfree.

 164T  brs,

 (Mr  SPeaAKER  in  the  Chatr]

 So,  to  s¢e  that  this  corrupt  govern-
 ment  remains  free  from  blame  they
 have  brought  in  this  amendment.  Of
 course,  whatever  good  is  visualised  in
 this  Bil  should  be  accepted  and  [  un-
 derstand  that  this  Bill  will  bring  to
 book  those  persons  who  acquire  pro-
 perty  disproportionate  to  their  income.
 But  there  are  certain  other  things.  t
 may  take  q  hypothetical  case.  There
 is  an  officer in  Delhi,  bestowed  with
 three  sons  and  a  daughter who  may  be
 connected  with  the  Commerce  Depart-
 ment  or  with  the  licensing  department.
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 ह...  House”  and  he  ia  getting  some
 licences.  Then,  his  daughters  also  has
 attained  marriageable  age  and  we  may
 hear  after  some  days  that  his  daughter 4a  married  to  some  person  with  a
 dowry  of  Rs.  50,000  which  he  will  pay
 privately  and  not  publicly.  Then,
 somehow  the  anti-corruption  branch
 amells  of  this.  When  it  is  amelt  by
 the  anti-corruption  branch,  that  officer
 manages  to  get  a  job  in  the  diplomatic
 service  and  flies  away  from  India.
 There  he  will  have  diplomatic  immu-
 nity.  I  want  to  know  whether  this
 amendment  visualises  whether  ‘this
 type  of  officers  will  be  brought  to  book
 or  not,  I  say  that  this  amendment
 will  not  bring  that  type  of  officers
 within  the  purview  of  this  law.

 Then,  1  should  not  hammer  in  more
 and  more  corruption;  many  things
 have  been  said.  Today,  in  this  very
 House  about  the  revolving  tower  of
 Ashoka  Hotel  Shri  Onkay  Lal  Berwa
 put  some  straightforward  question
 which  could  not  be  answered  by  the
 Minister,  We  understand  that  many
 lakhs  of  rupees  are  involved  in  this.
 Some  abnormal  procedure  was  taken
 by  the  Government  and  it  has  not  been
 answered.  The  Parliament  is  sitting
 here.  Of  course,  I  have  no  doubt,
 rather  I  accept  and  I  concede,  that  the
 personne]  of  the  Ministry  of  Works  &
 Housing  may  even  be  very  good,  but
 gtill  people  will  misunderstand  because
 our  country  is  full  of  corruption,
 everywhere  corruption  is  rampant.
 Therefore,  the  public  will  always  mis-
 understand  every  type  of  abnormal
 procedure,  adopted  by  the  Ministry,
 involving  lakhs  of  rupees;  there  is
 every  reason  behind  it;  the  people  will
 misunderstand  the  Government's
 policy  and  action  in  such  things  and
 from  this  type  of  activities,  corruption
 emerges,  begins.

 I  could  not  understand  the  explana-
 tion  of  our  Home  Minister,  Mr.
 Chavan,  given  the  day  before  yester-
 day  regarding  the  CBI  report  that  the
 Government  would  certainly  co-ope-
 wete  with  the  Orissa  Government  and
 they  would  render  all  help  by  even

 lending  a  High  Court  judge;  and  if
 the  Commission  asked  for  the  report,
 they  would  certainly  supply  that  eC
 ret  report.  This  Government  is  not
 prepared  to  supply  that  report  to  the
 Orissa  Government,  but  this  Govern-
 ment  will  supply  that  report  to  the
 Commission.  Here  also  the  question
 of  Centre-State  relation  comes.  The
 Congress  Government  at  the  Centre
 does  not  believe  in  the  non-Congress
 Government,  It  seems  very  clear
 from  his  own  statement  that  the  Union
 Government,  led  by  the  Congress
 Party,  does  not  believe  in  the  non-
 Congress  Government  of  Orissa,  He
 will  submit  the  report  to  the  Commis-
 sion  but  not  to  the  Orissa  Government!
 What  does  it  mean?  It  means  some-
 thing  else;  the  Centre-State  relations
 become  worse.

 Because  there  is  very  little  time
 available  for  me,  I  shall  end  miy
 speech  giving  one  example.  Because
 the  law  is  incomprehensive,  what
 should  we  do?  We  have  to  make  this
 law  into  a  compresensive  one  and  for
 that,  certain  measures  should  be  taken
 For  the  information  of  the  Home  Mini-
 ster,  ]  can  say  that  in  Assam  there  was
 a  pipe  scandal  to  the  tune  of  some
 lakhs  of  rupees,  A  Minister  was  inyol-
 ved,  He  was  an  Agriculture  Minister
 and  his  name  is  Shri  Mahendra  Mohan
 Chowdhry,  He  is  now  the  Land  Re-
 venue  Minister.  The  Central  Govern-
 ment  gave  some  iron  pipes  .

 Mr.  Speaker:  Why  does  he  mention
 names?

 Shri  Dhireswar  Kalita:  I  am  men-
 tioning  because  Iam  quoting  it  .  .

 Mr.  Speaker:  He  is  not  here  to  de-
 fend  himself.

 Shri  Dhireswar  KEalita:
 withdraw  it,  if  it  is  wrong.

 उ  shall

 Those  pipes  were  meant  for  irrigat-
 ing  lands.  (Interruptions)

 Shrimati  Lakshmikanthamma:  On  a
 paint  of  order.  He  cannot  bring  in.  the
 name  of  a  person  who  is  not  here  to
 defend  himself.
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 Mr..  Speaker:  I  have  said  that  my-
 self.  (Mmterruptions).

 Shr  -Dhireswar  Kalla:  Those  pipes
 were  meant  for  irrigating  lands,  for
 agricultural  purpvces,  but  thoge  pipes
 were  not  useg  for  agricultural  purpo-
 ses;  those  pipes  were  distributed
 among  some  big  traders.  The  pipes
 did  not  go  to  the  agricultural  field,
 but  they  went  to  some  traders  and  a
 hue  and  cry  was  made  in  the  Assam
 Assembly.  ‘Then,  under  no  less  a  per-
 #0n  than  a  High  Court  judge,  Justice
 Ramlabaye,  a  Commission  was  set  up
 and  the  Commission  submitted  a  re-
 port.  The  report  came  out  in  public
 and  in  press.  Up  till  now,  the  Assam
 Government  has  not  taken  any  action
 on  that  and  the  Minister  who  was  in-
 volved  has  got  a  promotion  now  as
 the  Land  Revenue  Minister.  That  is
 why  I  say  that  what  is  necessary  is  a
 comprehensive  law.  Today  there  is  a
 Congress  Governmen:  at  the  Centre
 and  there  are  non-Congress  Govern-
 ments  in  some  States.  All  those  Mini-
 sters  should  be  roped  in.  We  are  not
 afraid  of  communist  members.  Simi-
 larly,  if  there  is  any  charge  against  a
 socialist  Minister,  the  Socialist  Party
 will  not  be  afraid  of  any  inquiry
 against  him,  and  so  on.  What  is
 necessary  in  our  country  to  root  out
 corruption  is  a  comprehensive  law
 whereby  all  men  belonging  to  all
 parties,  who  are  corrupt,  may  be
 roped  in  and  tried  by  an  agency
 like  the  Ombudsman.  I  do  _  not
 know  where  the  Ombudsman  is  in  our
 country.  Let  us  bring  forward  that
 type  of  law  so  that  there  may  be  an
 immediate  trial  and  immediate  pun-
 ishment  of  the  corrupt.  It  is  only  in
 this  way  that  we  can  root  out  cor-
 ruption  in  our  country.

 Shri  N.  Sreekantan  Nair:  On  a  point
 ef  order.  I  want  your  ruling  on  a
 point  or  order.  It  has  been  stated
 here  that  4  Minister  is  also  a  public
 servant.  I  want  your  ruling  on  the
 question  whether  the  definition  given
 fn  the  Act  is  binding  in  this  connec-
 tion  or  any  statement  by  the  hon.
 Minister.
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 IT  want  to  bring  to  your  notrew  taat
 in  the  original  Act  a  public  servant
 has  been  defined  to  be  a  pibli¢  servant as  defined  in  section  21  of  the  IPC.
 The  definition  given  in  section  21  of
 the  IPC  does  not  include  a  Minister.

 Shri  Surendranaih  Dwivedy;  There
 is  q  Supreme  Court  judgment  ebout
 it,

 Shri  Vidya  Charan  Shukla:  I  shalt
 clarify  it  in  my  speech

 Shri  N.  Sreckanian  Nair:  I  want
 your  ruling  on  the  point.  In  the  <Act,
 the  term  ‘public  servant’  has  been  de-
 fined  as  a  public  servant  as  defined  in
 section  21  of  the  IPC.  I  shall  read  out
 that  section  to  you  so  that  the  position
 may  be  explained  by  the  hon.  Mini-
 ster  when  he  replies  to  the  debate  and
 whether  a  Minister  is  also  included
 within  the  meaning  of  the  term.

 Section  21  of  the  IPC  reads  thus:
 “The  words  “public  servant”  de-

 note  a  person  falling  under  any
 of  the  descriptions  hereinafter
 following  namely: —

 Second—Every  Commissioned
 Officer  in  the  Military,  Naval  or
 Air  Forces  of  India.

 Third—Every  Judge;

 Fourth—Every  officer  of  g  Court
 of  Justice  whose  duty  it  is,  as  such
 officer,  to  investigate  or  report  on
 any  matter  of  law  or  fact,  or  to
 make,  authenticate,  or  keep  -ahy
 document,  or  to  take  eharge  or
 dispose  of  any  property,  or  to
 execute  any  judicial  process,  or‘to
 administer  any  oath,  or  to  inter-
 pret,  or  to  preserve  order  in  the
 Court,  and  every  person  sepectally
 authorised  by  a  Court  of  Justice  to
 perform  any  of  such  duties;

 Fifth—Every  juryman,  HOT,
 or  member  of  a  panchayat  t=
 ing  a  Court  of  Justice  or  public
 servant;

 Sixth—Every  arbitrator  dr  otter
 person  to  whom  any  cause  or  at
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 ter  has  been  referred  for  decision
 or  report  by  any  Court  of  Justice,
 or  by  any  other  competent  public
 authority;

 Seventh—Every  person  who
 holds  any  office  by  virtue  of
 which  he  is  empowered  to  place  or
 keep  any  person  आ  confine-
 ment......  Mr

 Mr.  Speaker:  It  looks  as  1  the  hon.
 Member  is  reading  out  the  whole  book.

 Shi  N.  Sretkanatan  Nair:  In  this
 list,  only  officers  who  have  got  execu-
 tive  powers  have  been  mentioned,  and
 of  aourse,  judges  are  also  included.
 But  this  definition  excludes  a  Minister
 I  want  the  hon  Minister  to  keep  ‘h:\
 in  ming and  tell  us  what  the  position
 is.  I  want  you  to  give  a  ruling  on  tne
 point  whether  the  term  ‘public  ser-
 vant’  Includes  a  Minister.

 Mr.  Speaker:  Shri  J.  छ.  Kripalani
 wanted  to  say  something  and  he  want-
 ed  a  couple  of  minutes,

 @°  Wie  Wo  क्षा  Ws:  :  भय  महोदय,
 मुझे  खाली  एक  मिनट  -रहिए।  होम  मिनिस्टर
 साहव  जो  यह  संशोधन  बिल  लाये  हैं  वह  ठीक
 है  मैं मनत  हैं कि यद सही  दिश  में  एक  करम

 है।  नेति  जब  मैं  मथ्य  प्रदेश  में  था भी  यहां
 रक  चना  होए  है  जिसको  लखी चना  कहते
 हैं।  बह  बाहर  नहीं  भेजा  जा  सकता  था  ।

 मह  सरकार का  हुक्म  था  फिर जब  यह
 अतीत  एलेक्शन  सभा  10  या  15  रोज के
 आते, एक  तिजारती  को  उन्होंने  परमिशन
 दी  कि  तुम  भेज  सके  हो  और  15  दिन  के
 बाद  फिर  उन्होंने  बंद  कर  दिया  तो  मगर  यह
 होम  मिनिस्टर  साहब  उस  के  बस्ते  कोई  जांच
 कमेटी  बैठायेंगे  जोकि  इस  बारे  में  जांच  करे  तो
 मे  उनके  कंडेशिमल्स कबूल  करेगा  भोर  मैं
 सभशूंगा कि वाकई ही। कि  वाकई  ह  इत  सीरियस इन
 टाइपिंग  अहद  व  करप्शन

 Mr.  Speaker;  It  is  nearing  five  O'
 deck  now.  There is  one  other  Mem-
 Ber  who  wants  to  speak  on  this  Bill,
 wamaly  Shri  Satya  Narain  Singh.  He
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 May  speak  tomorrow,  and  after  him,
 the  hon.  Minister  may  reply  to  the
 debate.

 Shri  Bakar  Ali  Mirge  (Seoundera-
 bad):  Before  you  take  up  the  CIA....

 Mr.  Speaker:  I  am  not  taking  it  up
 just  now.

 The  hon.  Minister  of  External
 Affairs  will  now  make  a  statement
 about  the  latest  position  in  regard  to
 the  treatment  of  the  Indian  Embassy
 personnel  in  China.

 Shri  Hem  Barua  (Mangaldai):  Is
 उ  in  response  to  our  request?

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagia):  Yes,  I  am  obcy-
 tng  his  summons.

 17  bre,
 STATEMENT  RE,  TREATMENT  OF
 INDIAN  DIPLOMATES  BY  CHINA

 The  Minister  of  External  Affairs
 (Shri  M.  ए.  Chagla):  Since  I  spoke  to
 the  House  last,  the  whole  world  has
 been  shocked  by  the  news  which  have
 come  from  Peking  about  the  humiliat-
 ing  treatment  accorded  to  our  diplo-
 mats  by  the  Red  Guards  in  Peking.
 At  the  airport  Shri  Raghunath  was
 physically  attacked  and  slapped.  His
 glasses  were  broken  and  his  face  was
 Stated  to  be  bleeding.  Shri  Vijai  who
 had  only  been  declared  persona  non
 grata  and  who  according  to  interna-
 tional  law  was  entitled  to  all  privi-
 leges  of  a  diplomat  until  he  left  the
 territory  of  China  was  paraded  round
 the  airport  for  one  hour  and  humiliat-
 ed  by  a  howling  mob  of  Red  Gaurds.
 Our  First  Secretary,  Shri  ट  ४.  Ranga-
 nathan  against  whom  no  charges  had
 been  made  was  forctd  to  bow  his  head
 by  the  Reg  Guards.  That  all  this  was
 done  in  no  moment  of  frenzy  but  was
 the  result  of  cold,  calculated  and  deli-
 berate  policy  was  shown  by  the  fact
 that  after  this  scene  was  enacted,  the
 Red  Guards  marched  away  in  disci-
 plihed  battle  formation.  We  have  just
 now  begun  to  receive  the  direct  report
 from  our  CDA  in  Peking.  We  hope


